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Serious situation due to
number of Shelterlesg

increasing
People

PROF, (. LAKSHMANNA (Andhra
Pradesh): Madam Deputy Chairman,
1 would like to draw the attenfion of
the House to a Very serious national
Problem. As you 8re aware, 1978 is the
Year of Shelter, So, this is the year
when we have to assess what will pe
the position in the coming 10 or 15
years. The position is very preca-
rious, T, Say the least, it will be a;
s'upendous task, One of the esti-
ma‘es is that there will be about one
billion homeless in India by about
2000 A.D._ which meang it will be of
a huge proportion, Ang the position
hag been precarious especially in the
urban arias, As on today, those who
are living in siums without roof on
their head, constitute almost 40 pey
cent, 35 to 40 per cent, in big cities like
New Delhi, Bombay, Calcutta ang
Madras, The position is equally bad in
the next ten cities like Bangalore,
Hyderabad, Ahmedabad, Kanpur and
S0 forth. Madam, ag You gre aware,
Dharavi slum ip Bombay is one of the
worst slumg in the world today, where
because of the lack of shel‘er peuple
haVe to crumble together in a very
small place, leading to all sorts of
Problems. Therefore, there hag to he
8 very sarious evaluation ag to what
should be done for giving sheiter,

When the problem is go acute in
the urbam areas, it is ng less acute in
the rural areas, Many  families
there liv,, without any shelter. There-
fore, *hey hope that if they migrate
to urban areas, perhaps, they will be
able to get shelter, So, they Hve in
a sort of mirage, an illusion, and in
the hope of getting shelter, they mig-
rate to cities and crsate further
problemg there, Therefore, there has
to be 4 ‘very well thought.out policy
with regard to provision of shelter. I
Would like to urge upon the Urban
Development Minis'ry and the Gov-
ernment of India to clearly hav, g
new policy which will give shelter to
these people,
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Madam, what ig happening in the
name of giving shelter is, sometimes
We are creating only concrete Jjungles,
We always feel that for providing
shelter, a]l that we have tq do is, per-
haps, to give g minimum blace for
tbem to live. We qo not take into con.
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are formulating a pro-
giving sheltep to those

of
. we
must also keep in mind their basic
requirementsg, Otherwise, e will
Create g condition of frustration,
despair in the minds of those people
of being second-class or
even third-class citizens in this great—
country, Therefore, while we are
Planning for sheltep for those home.
less in the urban areag and in the
rural areas, we shoulq try to avoid
creation of concrete jungles apout
Wwhich T mentioneq earlier, and we
should plan in such a way that they
have the basic, minimum facilities for
outgoing purposes, for recreation pur-
poses, even for bathroom Purposes and
0 on and so forth, -

gramme for
shelterless,

Therefore, Madam, I woeulq like to
appeal,  through you, to the Union
Government 1o come out with a clegm-
cut policy of housing for the shelter-
less in the country so that at least
when we move into the next century
there will not be a problem of shel.
terless in the country, The position
as it is, ig very actute, and even the
estimates are going to he high, There.
fore, there has to pe a very stupen
dous task on the part of the Govern-
ment to formulate 3 programme for
this,

Thank you, Madam, B

O -

SHORT DURATION DISCUSSION oN

THE SITUATION IN SRI LANKA—
Contd, -

THE DEPUTY CHAIRMAN: Now
we take up further discussion on the
situation in Sri Lanka, Mr, v, Nara.

yanasamy will continye,
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SHRI V. NARAYANASAMY (Pon-
dicherry); Madam, jmmediately after
the Accord was signed between India
and Sri Lanka, the attitude of the
LTTE, we have to see, for the purpose
of finding out who was at fault and
who went back though agreeing to
abide by the terms of the Accord.

Madam, initially, the LTTE had
reservations. They said that  they
would not agree to the terms of the
Accord. But we find that after the
LTTE leaders were briefed about the
terms of the Accord, the LTTE leader,
Mr. Prabhakaran, in unequivocal
terms, though he said that he had not
agreed earlier, stated before the
public that he was abiding by the
terms of the Agreement and that he
would co-operate with the Govern-
ment in implementing the terms of
the Accord. Not only that, in pursu-
ance of the said Agreement he
surrendered the weapons and his
lieutenants have  surrendered the
weapons in the presence of the press
and the public. We believed that they
have surrendered all the weapons
which they possessed, but it was not
so. We hoped that they will coope-
rate with the Government for the
purpose of imvlementing the Accord
but it was nnt so I will narrate the
instances from the same records from
which the hon, Member has narrated
with the background which he has
given before the house. They did not
surrender all weapons. They have
been keeping lot of weapons with
them. They have surrendered only
limited number of weapons to the
Indian Government and IPKTF.
Then, their next strategy was to fight
with the Tamil leaders of various
groups. There were thtee groups
TELO, EROS and EPRLF. They have
been shooting and massacring their
own Tamil grouns who have been
fighting for the Tamils' rights in Sri
Lanka. They have killed more than
hundred persons belonging to other
groups. The on-going war between
LTTE and three stars—PLOT, TELO
ang EPRLF—has claimed over 60
lives 'This hag been revorted in the
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“Hindu” newspaper dateq 15-9-1987,
These deaths were caused by LTTE,
Then our Indian Peace Keeping Force
and the Indian Government objected
to it and said that you have agreed to
the terms of reference of the Agree-
ment and now you are killing your
own kith and kin. Our objection to
the killing of the Taml leaders by
LTTE was made on 20-9-1987, Our
communique has stated that the killing
of the innocent Tamils which have
taken place in Sri Lanka have largely
been engineered by the LTTE. After
these brutal.klllmgs now they claim
that they are  following peaceful
Gandhian movement. After killing
all these people now they are telling
that they will start the Gandhian
movement to achieve their aims. After
killing all the Tamils who have been
fighting for the cause of the Tamils I
would ask whether such people can
be believed. Madam, I would like to
say that apart from this, they have
@Jso kilkied more than 100 persons
belonging to EROS group. It was also
condemned by the Indian Government,
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SHRI V. GOPALSAMY (Tamil
Nadu): Just one correction, EROS are
fully with the LTTE,

SHRI V. NARAYANASAMY: My
peint is that the LTTE wanted fo show
to the world and also to our country
and Sri Lankan administration that
they are the only force who are fight-
ing for Tamils in Northern and Eastern
Provinces. They wanted to eliminate
other Tamil eroups. They wanted to
play a dominant role in this regard.
In spite of this, our Indian Peace
Kecping Force was maintaining res-
traint, They wanted to bring them
to the negotiating table, That is how
they have signed the minutes of the
meetins on the 23rd September. On
the 28th September they have raised
some points on the basis of the
minutes of the meeting and those
points have been met by the Govern-
ment of India by persuading the Sri
Lankan President, Mr. Jayewardene.
They have played a drama by going
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,[Shri V. Narayanasamy]
beyond the terms of the Agreement
which was signed on the 29th Septém-
ber. They wanted the leade.rs' names
to be changed. My hon. friend says
that there was a slight mistake, What
they have agreed on the 28th Septem-
ber was that they gave three names
and zmong the three names one must
be selected by President Jayewardene,
Our Indian Government has persuad-
ed President Jayewardene to agree for
all the terms which have been given
by the LTTE. Our Indian Govern-
ment has gone beyond the limits,
Thereafter President Jayewardene
was willing to appoint Sivagnanam as
the administrator in the Council,
(Time bel] rings). Madam 1 have
not even taken five minutes, Yester-
day. 1 spoke only for five minutes.

THE DEPUTY CHAIRMAN: Yes-
terday, you Spoke and agaip today
you are speaking...

SHR] V NARAYANASAMY: Be-
cause it is continuing and I could not
complete 1t yesterday.

THE DJEPUTY CHAIRMAN: The
time at your disposal is very short,
Try to be very brief,

SHRI V. NARAYANASAMY: Yes,
It is unfortunate, in spite of the per-
suasion made by the Government of
India, the death of Dileepan and 12
LTTE  persons, who were in the
custody of Sri Lankan navy had
happened. We are also paying our
homage for those persons, Now, we
say that the LTTE has betrayed the
agreement, They have been trying to
sabotage the agreement with the help
of some forces who are working inside
as well as outside Sri Lanka, The
sequence of events would clearly show
that LTTE was not in favour of sup-
porting the agreement and implemen-
ting the terms of the agreement, This
was very clearly shown. Then, after
khat, they have ziven support., On
29th, the LTTE  leadership has
formally assured the Indian High
Commisstoner that they will fully co-
operate In implementing the Indo-Sri
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Lanka Agreement of July 20th, 19{!7.
Further, it said, they have also
assured him that as soon as the mem.
pers of the Interim Administrative
Council are nominated to administer
the Northern and Eastern provinces
until the Provincial Council elections
are held in December, they will call
off their agitation which was given
by them on 29th September, 1987 and
also fast unto death and other cam-
paign, they will give up. After that,
what happened? After the death of 12
LTITE persons, they went on massa-
cring civilian Sinhalese population
who are living in the eastern and
northern regions ang they have turned
their guns against the IPKF, QOur
IPKF tried to persaude them and told —
them ahlout the real position and also
requested them to come to the nego-
tiating table but they did not agree.
They sald, they are waging war against
Indian fovces and started finng at our
forces. Thercefore, our Indian forces
had no otheér go except to disarm the
LTTE. It 1s not a war by the Indian
forces against the LTTE. The IPKF
wanted to disarm the LTTE who have
earlier agreed to suvport the Accord
and who had also signed the minutes.
Now, what is the position? The LTTE
has lost the support of civil popula-
tion living in Sri Lanka, especially, in
the northern and eastern regions. I
would like to quote that even after
the announcement of the Interim
Council, the LTTE who was collecting
funds from the pe€ople who are doing
business there, when those people
resisted, then the LTTE resorted to
violence. 1t wag published on
9-11-87 in the ‘Hindustan Times’. The
report says, another jmmnortant signi
ficant point according to the official
spokesman was that the LTTE offered
no resistance st Vadamaracheri, This
indicates that the ILTTE has lost the
ability to give pitched fight to the
IPKF. The spokesman contended that
the LTTE could also be seen as losing
sympathy of the local Tamil popula-
tion in Sri Lanka. Then, when they
found that they are not egetting the
suopart of Sri Lankan people and they
could not extract money from the
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people, they have started massacring
the people there. One of the hospi-
tals in which patients were there was
bombarded by the LTTE. Are they
the saviour of Tamil people in Sri
Lanka? The LTTE has taken a vow
that there will be bloodshed Mr
Prabhakaran is blood-thirsty, The
LTTE leaders are blood-thirsty. They
do not want to see the Tamils living
there in peaceful manner., They want
to keep their supremacy there for
which they are getting the support of
certain forces working inside as well
as outside Sri Lanka. This is some-
thing pathetic. Madam, there is
another Iimportant point. An hon,
Member from the other side said [PKF
is committing genocide. I take strong
exception fo it because the Indian
Peace Keeping Force has been given
clear instructions by the Government
of India that they should not cause
damage to the civilian population,
They said openly that they are fighting
with one hand. folding the other on
the back There were a number of
casualties on  the Indian side. 254
IPKF personnel have been killed.
There is no sympathy for the Indian
soldiers who laid down thejr Jives for
Indian dignity, Indiap honesty, Indian
merit and Indian tradition But they
r rare telling that LTTE should be given
importance and they are telling about
cease-fire, Our hon. Prime Minister,
in categorical terms, stated that only
if they lay down their arms and only
if they agree for the implementation
of the Accord, we wil) agree for cease-
fire Nothing has come from Mr.
Prabhakaran or other LTTE leaders
from Colombo. Snme negotiations are
going on there and in that they have
been telling that ITTE has agreed for
cease-fire and the Government of Tndia
has to declare cease-fire, No authen-
tic information has heen received by
the Government of India. I hope and
trust that this Agreement will defi-
nitely give protection to the
Tamils not only in the northern
and eastern regions but also in
the central and southern ve-
gions. If the LTTE kills Sinhalese
in eastern and northern regions, what

.
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wil] happen to the Tamil minority in
other regions? We will have to see the
whole picture and not only one or two
regions. The Sinhalese are the majo-
rity in other regions, Therefore, our
Government has taken the right stand,
which js the only possible stand.
Therefore, we have entered into the
agreement. We  want peace in the
adjoining region. We want that the
unity of Sri Lanka should be main-
tained, India should be secure from
foreign powers. I whole-heartedly
support the Agreement entered into
between Mr, Jayewardene and our
hon, Prime Mimister, I further say
that regional parties should not and
cannot take political advantage of this
issue. It 15 not a civilian {rouble but
only a Tamil issue there, .

1987 ]

SHRI VALAMPURI JOHN (Tamil
Nadu). Madam, Mr, Narayanasamy, 1n
the course of his speech., was levelling
heavy charges, unfounded charges I
must say, on the LTTE. This kind of
irresponsible charges on the LTTE will
not defuse the situation in Sri Lanka,
will not bring any positive solution
to the problems which the Sri Lankan
Tamils face today. Mr. Prabhakaran
who was even on the other day a
freedom fighter, who was the other
day invited for a series of talks here,
is dubbed and stigmatised as a blood-
thirsty man so assertively. Let him
say anything and give vent to his
feelings, What has happened in
between? A month earlier, the same
Mr Prabhakaran hag been invited for
a series of talks and a month earlier,
the same Mr. Prabhakaran had been
adulated as a freedom fighter, as a
great motivating force for the libera-
tion of the people. as a great liberator,
But now, from the same Benches I
hear 3 kind of scandalous dubbing of
this great liberator, great emancipator
Mr. Prabhakaran as a blood-thirsty
man,

T am not here to sav whether the
IPKF is wrong or the LTTE is whong,
By holding the IPKF wrong, I am not
helping the situation. By saying that
the LTTE is wrong, I know for certain

"n
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[Shri Valampuri John]
that I am, in a way, precipitating in
the situation, Right or wrong isnot the
issue involved here. But ceasefire is
the only issue involved with us. As

Mr, Narayanasamy says, as many

others say, my Party has supported
unequivocally the Indo-Sri Lanka
Agreement and we were al] along
praising the effort of the Government
of India because we thought and we
continue to think so, that this agree-
ment is a very bold initative in the
right direction, because all along in a

battered nation, a  bleeding island,
wherein the honour of Tamil people

has been subjected to serious erosion,
there will be some kind of peace,
some kind of settlement, at least the
killings will stop immediately, This
was uppermost in our mind when we

welcomed thig Accord; even today
without any reservation we lend our
support to this agreement because we
believe still the provisions of this
Accord, this Accord alone, will bring
a lasting peace in the war-torn island
of Sri Lanka; we still believe it will
not only bring peace, succour, to those
people but also provide habiliment to
those people who have been thrown
out in the last thirty years, We still
welcome and we still support this
Government, Mr. Rajiv Gandhi's
Government, for  whatever positive
steps it hag taken, it has been taking,
in the right direction for a permanent
peace, for a permanent liberation, in
some way or other for the people in
Sri Lanka, for the Tamils in Sri Lanka.
I would like to call upon the honour-
able Minister, Shri Natwar Singh, to
gee what happened in the aftermath
of the spgreement, On the one hand
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we go on disarming the LTTE cadres;
of course, it is one of the provisions
of the agreement and you are disarm-
ing them. But when you are disarm-
ing them—I would like to appeal to

you, this is what is in the mind of the
people of Sri Lanka, I say this because
I consciously fee]l that this is what
they feel—you are disarming the
LTTE without trying to remove the
element of insecurity in the minds of
the LTTE, You may say safely that we
have given a verbal aSsurance to
them that nothing would happen to

them becsuge there ig the presence of —

the IPKF. Possibly no physical
assault can come on the LTTE, But
this is 5 mere verbal assurance,
Can't you rememher that the Prime
Minister of a very great nation, our

nation, wag physically attacked? It
was a blow not only to our Prime
Minister, it was a pblow to the entire
India. What does it show? When
there was no security, when there
Wwag no protection, for the life of the .
Prime Ministey of our great nation—
there was a murderous assault on
him—how do you, from a far off
Delhi, believe that you will pe able to
ensure the gafety of the LTTE men?
You are a friend of Sri Lanka, of
Jayawardene. For the leader of a
great friendly country there was no
security there. How then do you
want them to believe that you would
provide them protection? They are
fighting for their liberation, for their
Eelam. When there was no protec-
fion for the Indian leader, Mr. Rajiv

Gandhi, how ecap you assure them

you would be able tp give them pro-
tection in Sri Lanka? So, their falth
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was shaken. It is not only with us.
You must have seen, while you are
disarming them—you may disarm
them because there is a provision for
that in this agreement; you have our
appreciation for it; we endorse it—I
this
While you are qisarming
removing the
only bargaining power the LTTE
has, the gun? You will appreciate,
you will accept, this gun has not
come to them .all of a sudden, it is
not all of a sudden that they have
taken to gun. It is after thirty long
years that they have taken to gun
after all other means to bhe reckoned
with have failed. They have been

would like you to ponder over

them, are you not

‘conducting parleys with Sri Lankan

Government angd there was no posi-
tive result at all. What amount of
subjugation, what kind of dishonour,

‘have the Tamil people been put to?

T need not repeat everything. Their
¢hildren hav no place in the educa-
tional sector. Evep in the consta-
bulary they do not find a place. In
the cons'abulary there
at all. In a multi-lingual
society, in  plural society, like Sri

was no rec-

ruitment

Lanka the Tamils have no part in

-the constabulary. This was the situ-

ation. Their language was trampled
upon. For thirty long years they
have been passing through a kind

of deadly night. And their last re-
sort was the gun. This is a historical
force which ig in operation through-
out ‘he world. Whep people fought
for their liberation for thirty long
years through every pcssible means,
engaged in talks, telks talks, and
‘when finally the talks were counter-
1218 RR_7
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productive, when they were not pro-
ducing tangible results,—and it has
been proved throughout the world,
throughout the history—they have
been forceq to take to guns, But now
you are disarming them.

1987 i94

I am not

criticising you and I am not com-
menting upen your behaviour be-
cause that is a part of the agree-

ment. But what happens here is
this: In disarming the LTTE, are you

not removing the only bargaining
power? Are you not weakening
their bargaining power? 'The only

hope is that you are

IPKF 15 there “When the IPKF is
there why do you fear?”—This is

wpat you are trying to tell us and
this ig what you are tring to make

us understand. But I woulg like to
inform you that yoy are removing the

there and the

only bargaining power which they
had come to Dossess after thirty long

years. You are not only weakening
them, you are not only weakening the
LTTE position, but you are also in-
creasing the strength of Mr. Jayewar.
dene, You see the intemperate )an-
guage he
you started disarming these people.
He has come over here, the land
of a federal set-up like India,
and he hag the audacity to
criticise  adversely ang he was
makign insinuations againsg my Chict
Minister. But you have not protest-
ed, Sir. Even if you say that you
Hive protested, would say that it is
a mild

agser-

hag used, especially atfer

only a feeble protestation,

one at that. Again, Sir, he
tively said, “I am to mention the be-
haviour of MGR bpefore the accord.”.
He stood by it. Again, you see, in
Sri Lanka, Mr. Jayewardezne says
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that whila everything 1s on, there 1s
a prize for Mr. Prabhakaran’s head,
who ig the greatest emancipator of
my people, the greatest liberator of
my people Here the point 15 that
while the Government of India is able

to disarm one section, it is not able

to do anything with the cther sec-
tion. This is a quagmire and this is
a piquant situation in Sr; Lanka.
This is what the Tamils in Sr1 Lanka
think. Because of ths presence of
the IPKF and because of the opera-
tions by the Government, you are
able to deal with only one section and
you are hot able to act effectively
against the other section which is
headed by Mr. Jayewardene. What
happeng here is this: There wes
colonization gnq colonization was the
main ang the guestion.
Apgam and again, the LTTE anqg the
other groups have heen saying, have
colonization
the
in

cardinal

been maintaining, that
wag the thing that was stifling
spirit of thig Accord. You see,

we have envisageq a
kind of unification of the Northern
and Eastern Provinces. When this
colonization is on, don’t you think
that ultimately it strikeg at the very
oot of ynification and the very spi-
rit of the Accord is lost? It iz lost
not because of the other things, but
because of the gystematic, calculated,
machination of colonization. Colo-
niza'ion was on But I do agree with

you when you say that the Govern-
ment of India has protested. Time
and again it has protested. But the

only thing that I would like you to

E
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think about ig this. If the Tigers
do not hear you, you are able to dis-
arm them. But if Mr Jayewardene or
the Government of Mr. Jayewardenc,
despite your protests against the

colomization of the Tamil areag by
the Sinhalese, does nothing, you are
not able to do anything. I do nob
charge you; I do not accuse you. But
the situation is sp piquant that you
are able to disaryy one section, but
you are not able to go beyond your
verbal protestation. That 15 the
point Time and again colonization
is on. Hery you are able to disarm
those people who, you say, are not
agreeing. They are not agreeing, On
the other hand, you arg no' 2ble to
do anything pisitively against Mr.
Jayewardene ang his Government
who have np idea of nutting this
Accord into practice, What are you
going to do about this® Thig is the
major question that we have to de-
cide. This is the problem now. <You
may go on accusing thg LTTE say-
ing that the LTTE is blood-thirsty
and that they are killing the civilians.
T am sorry, with a paralvsing sense
of agony I have to say gne thing.
Mr. Narayenasamy was informing tha
House that hundreds of civiliang have
been killeg by the LTTE Tt is far
away from the truth bhecauss there
ig no substantial evidence. Can you
prove that the L'TTP has killed them?
After all, what is the recocd?...

SHRI V. NARAYANASAMY- What
ig the record?... (Interruptions)...

SHRI VALAMPURI JOHN: Do not
interrupt ‘mie... (Interruptions)...

MR NARAYANASAMY.
interrupt me

Do ndt

SHRI V NARAYANASAMY: What
are you telling? What is the record?
. (Interruptions)

THE DEPUTY CHAIRMAN Order,
please. . . (Interruptions) . '

P —
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SHRI V GOPALSAMY: Mr. Nara-
yanasamy, you have become a neo-
Nazi. (Interruptrons) . . 'You have
become a neo-Nazi (Inter ruptions)

SHRI V NARAYANSAMY. You
have become a Brutug . (Interrup-
tions) . .. You people have become
Brutuses now...(Interruptions). "~

SHRI T. R. BALU (Tamil Nadu):

You are the Brutus now . .(Inter-
ruptions)
SHRI V. GOPALSAMY- You do

not know anything gbout ‘he history
of the Sri Lanka Tamils . (Interrup-
tions) . You do not knw the history
of the S Lanka Tamils... (Inter-
ruptions) You do not know even
the history of the DMK ang that is
why you said that we wanted sepa-
rate Tamil Nadu...(Interruptions).

SHRI VALAMPURI
dam. .. (Intetruptions)

JOHN. Ma-

THE DEPUTY CHAIRMAN: I
will request both the Swamis to lkesp
quiet, please (Interruptions)

SHRI VALAMPURI JOHN, It is
fishting for a cause, Whatever Mr.
Narayansamy may say, | am not irri-
tited, because we are fighting for a
cause, for a major cause, major sflu-
tion. I want to say that apart from
the facts, you raust believe that we
ar- Indians first and we are Indians
last. But here we have been led to
a verv piqusnt situation My people
ask me. Am I to weep for the Indian
soldiers who lay gown their lives
without exactly knowing whase war
they ore figh'ing? Or am I to weep
for LTTE men, gur Tami] brothers?
So our loyalty is not divided. We are
first and foremost Indians. I do
agree. 1 do pwnounce this in a
very effective manner. But I woull
like t0 point cut that this putg a lot
of strain on our sense of belonging to
the nation. If I can put it submis-
siv~ly in a modest fashion, this much
T would like to say fhat the particu-
lar situation that has been created
today puts a lot of deadly strain on
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our sense of belonging to the nation.
This definitely pu's
strain on us. Sg¢ I woulq appeal that
you must think. They may not im
mediately act. You see only the rip-
ples on the gurface. I would like to
submit 1n a very graphic way that
Sita 15 the personification of virtue,
she i1s the embodiment of chastity,
but if Rama sends her every now and
then ity the flery ordeal, Rama is
forcing her to go astray. We fullv
support all youy initiatives, you
steps towards permanent peace in
the 1sland But kindly do not put us
into this kind of precarioyg situation
Necessarily we feel that there 15
deadly strain our sense of belonging
to the nation. pr M. G. Ramachan-
dran even the other day saif tha‘ h-~
supports positively 21l the steps that
you hsve taken, vou are taking and
continus to take, in the righr direc-
tion Ha supports you. Had h- been
only a politician, he wonlg have ref-
ected for a segment of people and
he would have szid Something elsk
He is not a politiclan. He i« a sta‘es
man. So the interest of Indiz, the
larger interest of India, is in ‘hi:
mind. That is why he has been su»-
porting sw-our canse, in the interest of
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India. Time and again you have been
saying. ..

THE MINISTER OF STATF IN
THE, MINISTRY OF EXTFRNAT
AFFATRS (SHRT K NATWAR
SINGH). Hg is a politiviansiates
man,

SHRI VALAMPURI JOHN: He i
a statesmen. (Interruptions) I will
not enter into that king n»f seman-
tic hair-splitting Even wher they
ask-d for 2 ceasefire T heard soma
members saying: there is oo ques-
tion of ceasefire because ther> ig no
war. That is not the kind of seman’
tic play that you have come to play
here Ceasefire shoulg eome. Ané
he s a statesman. Otherwise he
would have been carriag away by
emotion. Instead of that, h. keens
in mind the larger interests, the inte-
grity, of the country as a whole. He
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says that he endorses the positive
steps, right steps, bold initiatives, in
the right direction. Supposing there
18 a war, you can see for yourselt thet
Sri Lanka, however, you try to win
them over—maybe you haye been
having so much talks, bilateral talks,
for years, for decades—but when
there is a question of danger from
the South, Sri Lanka may not come
with you. The Sinhalese may not be
with you. The Tamils have always
been thinking that Indiag will help
them, Indja is the home-lanq for
them; this kind of thinking ig there.
But I have very serious doubt that
this kind of appreciation, this kind
of affnity of Tamils with India.
throughout India, is being seriously
eroded. I would like to appeal to
you to think of this When you have
Tost the Tamils in Sri Lanka, the
whole Sri Lanka will be against you.
‘What I say may be a mad man’s prat.
tle, in your wisdom but I tell you,
not in a prophetic tone but ip an
assertive voice, that what T sav will
become true. 'Thank you.

PR N

100 pm. . .. -

SHRI THANGABAALU (Tamil
Nadu): Madam, with great respect
and humility I particivate in thig im-
portant debate. First of all, m, salu-
tations go to our honoured Indian
Peace Keeping Force who are doing
cxamplary job on the Srilankan gnil
to Dprotect the interests of Tamils.
Also. mvy gvmpathieg go to the Tamil
Tigers. who are our bro'hers, who
are misguided people and who have
paved the way for their qwp destiny.

Madam, Deputy Chairman, this
Hous- hag discussed the Srilankan
Tamil ~roblem on so maAny occasions
in th~ Dast, The probhlem of <rilankan
Tamils has been there for the p-st...

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Excus. me,
Madam. Are we skipping the lunch
hour today?

-
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THE DEPUTY CHAIRMAN: If
you ggree.

SHRI GHULAM RASOQI, MATTO:
Yes, we agree.

200

SHRI JASWANT SINGH (Rajas
than): When was it decided that we
will skip the lunch hour?

SHRI K. NATWAR SINGH: I am
entirely at the disposal of the House.
1 woulg submit that you may have
half-an-hour lunch break ang then
carry on, It is an important debate.
There are still 14 or 15 speakers on
this substantial issue in which we are
all very deeply interested, I would
submit that my reply would not be
for less than half-an-hour.

THr DEPUTY CHAIRMAN: It
the House agrees, we can sit up to
2 o'clock and then break for half-
an-hour, } : '

SHRI JASWANT SINGH: We will
do whatever the hon. Minister has
suggested, If he has got other
engagements, we have no objection.

THE DEPUTY CHAIRMAN. The
Minister sayg that he will require
half an hour for his reply. There
are akout 10 more speakers. 1 think
we can skip the lunch hour if the
House agrees. It ig a very impor-
tant matter.

SHRI K. NATWAR SINGH: I
don’t mind. I can reply tomorrow,

THE DEPUTY CHATRMAN: Tet
us finish the d:scussion today We
have another short duration discus-
sion today on droucht situation It
won' be possible for us to teke it
up if we don’t skip the lounch hnrur,
T think it would be better if we skip
tha lunch hnur Wa can have the re-
ply today and then start the short
dura’ion discussion at about 4 o’clock.

SOME HON.
Yes.

MEMBERS:  Yes.

4
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SHRI THANGABAALU:
start, Madam?

Shall I

Madam, after 1983, after four years
of continuous negotiationg with the
Sri Lankan Government by our Prime
Minister and the Government with
a motive to sort put the ethnic issue
in Sri Lanka, this historic agreement

with the great initiative of our
Prime Minister, hag been reached
between the two  nations. Madam,

Deputy Chairman, as far as the
Agreement is concerned, there is no
parallel in the histroy of the world,
particularly in the 20th century, and
this js an unprecedented one. It has
been acclaimed by all within the
country and outside Barring Pak-
istan almost all the nations of the
worlg today acclaimed and acknow-
ledged the very spirit of friendship of
this Agreement. Madam, hefore the
Agreement wag  signed, our hon.
Prime Minister and the Government
hag taken the consent of all the poli-
tical partiegs and alsg the people of
the country. Even today, our coun-
trymen are proud to have this Agree.
ment and they are for the speedy
2nd effective implementation of the
;,Indo-Sri Lanka Agreement. Madam,
We are aware that on the July 29,
after the signing of the Agreement.
the Prime Minister of Indiz was
attacked on the so0il of Sri Lanka for
this great achievement. This kind
of agreement, this kind of achieve-
ment has been the tradition of our
land right from Gandhiji tn Mrs.
Indira Gandhi and shri Rajiv Gandhi.
This hag been the tradition of our
Prime Ministers and the leaders of
the Conhgress Party., Maddah, my
memorv goes back to pre-indepen-
dence davs. Even before 1047, our-
great leader Pandit Jawaharlal Nehru
went to Sri Lanka ang spoke in sun-
port of the cause of freedom of Sri
Yanka. Xven at that time and after-
wards, our great leaders of the Cong-
ress movement had heen suovorfing
the peovle all over the worly In
their struegle for freedom and to
have a better life. After the Indo-
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Sri Lankan Agreement, the parties

which were involvedq agreed tp sur-

render the arms. Even the LTTE
agreed In the beginning. Ang their
leader, Mr. Prabhakaran said that

he would abide by what India says
what the Agreement gays, and that
they want peace in the Sri Lankan
land and that the Sri Lankan Tamils
mus¢ have the freedom of living and
the freedom of justice and the free-
dom to have a decent human life.
But what happeneq after the 28th of
September?

[The Vice-Chairman
Desai) in the Chair]

(Shri Jagesh

Mr. Vice-Chairman, Sir, as our
Prime Minister has very clearly and
categorically pointed out the other
day in the House and elsewhere.
Whatever the LTTE wantg thcs=
things have been given to them
against the interests of other Tamil
militant groups and sagainst other
moderate Tamil leadership. Now,
our friends think tha' only the LTTE
are the representative of Tamils in
Sri Lanka, It ig not true. I want to
inform the House categorically that
for years, even af'er the indepem-
dence of Sri Lanka, Mr. Selvanayagam
ang after him Mr. Amrithalingam,
moderate Tamil leaders of the Tamfl
community, they have been subjugat-
ed. They had theen aggressively
fighting for the cause of Tamilg in
the land. Yes, I do not deny that
LTTE is also a factor in the present
days but LTTE is not the only factor
for Tamils in Sri Lanka. My hum
ble submission is that {here are thou-
sands of people, there gre thousands
of militant leaders who hav, given
their life for the same eause thzt the
Sri Lankan Tamils are fighting today
With this agreement, certalnly, an ex
change has taken place, certainly the
direction of the Tamil ecommunitv,
their life, has changed and for # the
LTTE should not claim to be the
only benefactor. I humbly submi
today that for political 'advantage
some of the friends on the other side
may take Mr. Prabhakaran-and the
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LITE on their shoulders and shout
slogans against this Government and
Mr. Rajiv Gandhi, but I woulg hum-
bly ubmit that the people of Tamil
Nadu for whom they are shouting,

they totally support Mr. Rajiv Gandhi
and hig actions...

BRI oxE .. i
_SHRI V.. GOPALSAMY: Let us
meet at the elections. (Unterriptions)

SHRI THANGABAALU,
not interrupied yoy
speaking.

I have
when you were

" LN

THE  VICE.CHAIRMAN
JAGESH DESAD):.

(SHRI
Please, please.

SHRI THANGABAALU: 1 would
again like to inform my friends on the
other side, let them not live in a fools
paradise, people are very vigilant and
people know what is what, Unterrup-
tions). People’s verdict is the supreme
and they must honour it. And my hum-
ble submision to the House is that today
the problem of LTTE not implementing
the accord fully is due to LTI'E’s miscon-
ception and misunderstanding and because
they are not interested in a democratically
elected body or a democratic process on
the Sri Lankan soil. Madam, Deputy
Chairman.. ., I am sorry.

- .

_SHRI V. GOPALSAMY: He is totally
confused. . - . .

SHRI THANGABAALU: You are a
totally confused person. I will never be
confnsed by you or somehody else. (In-
terruptions). . - )
VICE-CHATRMAN  (SHRE

THE ]
Don’t hear that side.

JAGESH DESAI):

SHRT THANGABAALU: But, Sir,
thev should not interrupt. -

SHRI V. GOPALSAMY:
a remark, why are you objecting?

terruptions). )

P R

SHRI THANGABAALU: Tt is .not
your business. You sit down. Mr. Vice-

Chalrman, Sir, Mr. Gnpalsamy, yesterday,
—an_ t.fileidan tha dab te. - ki at what

I just passed
(In-

L

r
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stage Mr. Prabhakaran agreed with the
agreement. He said, he never agreed with
the agreement. I stand before the House
as Mr Gopalsamy has a great friendship
with  Mr. Prabhakaran. I lave great
friendship with him. I know what Pra-
bhakaran said about the agreement and he
agreed every time with the Prime Minis-
ter. Every mow and then he discussed
and satisfied himself. Another question
he asked, who is Mi Rajiv Gaudhi to
sign the agreement? 1 may tell the House
that Mr. Rajiv Gandhi has every right, as
the leader of the nation, to sign the agree-
ment, and the agreement will have its im=
pact because it is signed by Shri Rajiv,
Gandhi, because he is the Prime Minister
of Tadia. '
mightv power of India that made Mr.
Jayewardene agree to the accord to save
Tamils in Sri Lanka. The situation so de-
manded that both the countries enter into
such an agreement. I would also like to
remind the House that LTTE is not the
only faction to be a party to that agree-
ment There are oher militant groups as
well who have made sacrifices and are still
prepared to make a sacrifice These
groups have also been fighting for this
cause for the last 30-40 years and, there-
fore, they also have to be a party to it.
The agreement between Tndia and Sl
Lanka not only helps the Tamils in Sri-
Lanka but it also helps the Tamils in
India; it helps our friends on the Indiany
soil as well. Tt helps the 5 crores Tamil
population of Tamil Nadu. We have tor
see this agreement in that perspective,
keeping in mind the wider range of impli-
cations.

I
204

. My friend. Mr. Gopalsamy said as if the
Government of India and our leaders com-
mitted a grave mistake from the beginn-
ing. These people must go to the people
of Tamil Nadu and the Tamils of Sri

can quote ‘Makkal Kural’ a Tamil Daily,
a great paper, according to me. Accord-
ing to this paper, when the 1PKF started
their job of disarming LTTE people in
Vadamarachchi, the homeland of M.
Prabhakaran, the people of Vadamarach-
chi, the Tamils there, welcomed the IPKP
and gave them sweets, requesting them to
take over....(Interruptions).

It was the greatness and the ~—

)

. Lanka and ask what they feel about it. I )
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SHRI V. GOPALSAMY . People distri-
buted sweets when Mahatma Gandhi was
killed. Sir, this is a propaganda engine-
ered by the Government.

aulad ]

SHRI THANGABAALU: If it is a
propaganda, it is Leing said by the Tamils
in Sri Lanka...(Interruptiors).

"_(,"

THE VICE-CHAIRMAN {SHRI
JAGESH DESAI): Mr. Gopalsamy, that
is his information.

m -

1 I
SHRI THANGABAALU: And don’t
compare Mahatma Gandhi, the great lead-
er, with your people...(Interruptions).

SHRI V GOPALSAMY. I know both
the Gandhis, this Gandhi and Mahatma
Gandhi. . . (Interruptions).

SHRI THANGABAALU: This Gandh:
is a great man. (Interruptions). Tt is
because of this Gandhi that the country is
- alive. T B

SHRIMATI RENUKA CHOWDHURY
(Andhra Pradesh): Shame; shame; I dis-
agree; how can he say?

THE VICE-CHAIRMAN (SHRI
-JAGESH DESAI): He has the right to
speak; you may not agree.

SHRIMATI RENUKA CHOWDHURY:
I have the right to disagree.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): It is his view; you
cannot stop him...(Interruptions) You
cannot stop him from saying what he
wants to say. (Interruptions)

SHRI THANGABAALU: Sir, it is my
right. (Interruptions) Sir, the Tamils in
Sri Lanka would not have teen happy,
people in the homeland of Mr. Prabhaka-
ran would not have welcomed the TPKF,
they would havs not accepted¢ the Tndian
poldiers as their brothers and saviours if
they did not like them. I am not say-
ing this. Tt is what the people of Yazh-
panam say, it is what the Sri Lankan

Tamils say

SHRI V. GOPALSAMY: It is IPKF
Meadquarters.
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SHRI THANGABAALU: It is not
IPKF headquarters,

THE VICE-CHAIRMAN (SHRE
JAGESH DESAI): Mr. Gopalsany, yes-
terday, you spoke for 51 muinutes.

SHRI THANGABAALU: I never in-
terrupted him.

SHRI V. GOPALSAMY: I spoke for 50
minutes, not 51 minutes.

SHRI THANGABAALU: You have
taken one hour. I will also take thal
much time. I, P

SHRI T. R. BALU (Tami! Nadu)- He
spoke substance. -

SHRI THANGABAALU: Sir, conse-
quent to the agreement, when the names
ol members of the proposed In‘erim Coun-
cil were announced, what was the atti-
tude of the LTTE? I agree with Mr.
Gopalsamy when he said that the leader-
ship of the LTTE was not mature and
they could not give proper names. Why
did they go back? The Indian leadership
with all its skills and power of persuasion
made the Sri Lankan Government agree
to whatever Mr. Prabhakaran wanted.
This was welcomed by the ten crore
Tamilg all over the world. They were
happy that they were going to get one
more homeland, one more Statz and that
too in the Sri Lankan soil wherein Tamils
will have the opportunity to rovern them-
selves, Furthermore, Tamil would have
an equal status with Sinhala under the
Sri Lankan Constitution. The LTTE lead-
ership did not like this because they knewt
that they would never get votes from the
people and come to power. This is the -’
secret. That is why they were dillydally-
ing and went back on their words every
time. That is whv they threatened Mr.
Sivagnanam with pistol that he will be
killed if he accepted the offer of Chief
Administrator’s post in the Interim Courn-
cil. This is the kind of arrogant attitude
displayed by Mr. Prabhakaran. I can say
for the information of the House that Mr.
Pravhkaran once said ‘I do nof believe
in democracy: I believe only in pistol.
He believes only in war. He sees himeelf
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as the dictator of Tamil Belam. That is
why he went back on what he agreed to
with the Prime Minister and the Indian
leadership in regard to ths .lndo-Sri Lan-
kan Acreement. , - T . .
I wouldlike to remind the House of the
jubilant welcome the people of Jaffna
gave to the IPKF. This cannot be for-
gotten. They look upon the IPKF
as a force come to liberate the
Tamils from the LTTE. J}affna was being
ruled by the LTTE by force, by weapons.
This was not acceptable to the Tamils in
Yazhpanan and other areas. -

SHRI V. GOPALSAMY: You have ag-
gresed. You have encroached,

SHRI THANGABAALU: 1t is not ag-
gression. It is not encroachment. It is
only to help the Tamils.

SHRI V. GOPALSAMY: You have
won the battle now but thz war will con-
unue,

SHRI THANGABAALU: It is not a
batile. It is not a war. It is only a pro-
cess of disarming in terms of the Indo-Sri
Lankan Agreement agreed to by all par-
ties. It is not a war which is going on
there, If it is a question of war, India,
with its mighty power, would have done it
within two hours. We never wanted to
do that.

SHRI V. GOPALSAMY: You recap-

ture the area lost to China. Send your
army there.
THE VICE-CHAIRMAN (SHRI

JAGESH DESAI): Mr. Gopalsamy, that
is his assessment, you cannot challenge it.
You can have your own assessment.

Ca

SHRI THANGABAALU: Indian army
with greatest restraint, moral courage and
conviction has been doing the operation.
(Time bell rings). 1 have not ye! strated.
I have not been given the time. You have
allowed him 50 minutes,

THE VICE-CHAIRMAN (SHRIL
JAGESH DESAI): All right, taLs five
ounuies.
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SHRI THANGABAALU: 1 cansot
conclude in five minutes. I have just star-
ted and I have not even made my point.

Mr. Vice-Chairman, with great restraint
and conviction our army is doing the job .
of safeguarding Tamils from the LTTB
and from other reactionary forces in other
areas. I would like to remind the House
that the greatness of Tamils lies in their
bravery. Our friends must know how in
a shameful manner LTTE is fighting the
Indian Peace Keeping Force, Tamils have
got the greatest heroic history, During
the period of Cholas, Cheras or Pandyas.
they never bowed before anybody. At the
same time, they never put up ladics, sons,
daughters and small children before the
war. And this is not a war. IPKF is
only trying to disarm the militant to safe-
guard the lives of Tamils. In that situ-
ation, they claim that thev are fighting a
heroic battle against the IPKY, putting
children and ladies in a shamefu] warfare.
This has never been the history of Tamile
before. in the past.

Our Government and our hon. Prime
Minister has stated time and again in
India and elsewhere that we are for set-
tlement with the LTTE ecven atter they
have killed the TPKF personnel, even
after they have shot at us. We are wil-
ling to forgive them for the betterment of
30 lakh Tamils in Sri Lanka The peace
accord is meant for 30 lakh Tamils who
had been butchered by the Sri Lankan
army. It is our party that had agitated for
them. Tt is we who had taken up their
cause and now the DMK and other parties
are trying to gain political advantage,.
They are giving a call of ceasefire. When
the Sri Lankan army was attacking Tamils
it is our party, our organisation and our
leadership that stood up and agitated and
gent emissaries for settlement. Yesterday,
my friend Mr. Narayanasaray said, I am-~
sorry for that, that Mr. Karunanidhi got
a personal letter. Tt is not trne that Mr.
Prabhakaran and LTTE sent letters to all
the political parties and likewise Shri
Karunanidhi also got a zerox copy of the
letter. (Interruptions),- |, -

SHRI V. NARAYANASAMY: He has
admitted that he received the letter, After-
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‘he reecipt of the letter from Shri Prabha-
karan they have started all this.

SHRI THANGABAALU : After that
letter, they are telling that they will sacri-
fice for Tamils in Sri Lanka. We know.
that, I also come from the same land,
same part of Tamil Nadu, I know how
they want to sacrifice for I'amils. Just in
one or two districts 200 or 300 people
went to jail. And they also came out on
bail. This is the history of our friends.

SHRI V. GOPALSAMY: W= have suff-
ered detention because of our convictions
during the MISA days, Don’t try to be-
little us. Twenty thousand cadres,..

SHRTI THANGABAALU: No, aot
twenty thousand. I know it. I have got

records. It is a fact. It was mentioned
in the House. '

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Please go on with
your speech, Try to avoid it.

SHRT THINDIVANAM K. RAMA-
MURTHY (Nominated): But the fact

remains that they got arrested and they
came nut on bail.

SHRI V. GOPALSAMY: We decided
that for so many reasons. We wanted to

"arouse public opinion. That was our de-

cision.

SHRI THANGABAALU: But I want
to tell the truth to this House, so that
they should not take unduz advanage
that they are the only Tamils who can
safeguard Tamil interests. We are also
Tamils. We are also Indians. We are
Indians first and then Tamils, As a Tamil,
we are on the same wave-length and have
got the same interests as other Tamils,
oot only in Sri Lanka but all over the
world, wherever they are. We have pro-
tected the interests of Tamils Our lead-
er, Shri Rajiv Gandhi, is there to protect
the Tamils for ever. AR

SHRI V. GOPALSAMY: ‘Twenty
Tamils from our cadres self-immolated
themselves for the Sri Lankan Tamil cause.
What are you talking?
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SHF{I THANGABAALY. [ am nc
disputing what has happened. But I am-

making a statement of fact. (Unerrup-
tions)
THE VICE-CHAIRMAN (SHRT

JAGESH DESAI): No mterruption will
be recorded now. I do not want any in-
terruptions. Let the debate go on. Please
don’t interrupt every now and then.

SHRI THANGABAALU: I would also
like to make my humble submission that
there was a charge from the Opposition—
an hon. colleague from Anna-DMK said
it in this august House and Mr. Gopal-
samy also asked the same thing-—whether
Government of India has got the support
of the State Gavernmsnt [ do want to
inform the House that right from the days
of discussion with the Sri Lanka Gévern-
ment, the elected Government in the State
of Tamil Nadu under the lcadership of
Shri M. G. Ramachandaran has ben posted
with all the details. T also want to express
my gratiir'de to the Tamilnadu Chief Min-
ister for his exemplary interest taken in
solving the ethnic problem. He has been
supporting hon, Prime Minmster Shri
Rajiv Gandhi, on this issue from 1983 on-
wards until today and he will be doing sor
for ever, I believe. Our thanks go to him.
1 would also like to inform the House
that the other day, our hon. friend, Mr.
Aladi Aruna, hinted as if the Government
of India and the Prime Minister did not
inform Mr. M. G. Ramachandran, Chief
Minister of Tamil Nadu, for which he
made an unwanted commeat which should
not have come from the mouth of suck a
senior parliamentarian—I quote him: *If
the Centre does not know how to persuade
LTTE, you leave the matter to our Chief
Minister Shri M. G. Ramachandran”, to
which, with great regret, the hon. Chief
Minister has categorically stated in a state-
ment from Madras. It i3 from Madias,
dated the 11th. [ quote:—

“In a statement here countering the-
views expressed by his party MP, Mr.
Aladi Aruna, in Rajya Sabha rccently,
the Chief Minister endorsed the Centre’s
stand on Sri Lankan Tamils. He stated
that his Government toed the line of
the Centre which arrived at creating
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conditions of peace in the troubled
Tamil areas of Sri Lanka. He further

stated that Mr. Aladi Aruna’s views on
this issue did not reflect that of the party
and could be only personal.”

Sir, I want tc make it very clear that
Congress leadership has always shown ex-
emplary character in maintaining India’s
uni‘'y and integrity and also, as and when
they took decisions, they were helping the
interests of the lndian people and also
the international community. Theretore,
this should not be denigiated like that.
Here I extend my humole thanks to the
konourable Chicf Mirister aboit whose
statesmanship M1 Valampuri Tobn and the
honourable Minister also spoke and said
that he has proved his oxemgplary charac-
ter as a statesman in support the ethnic
issue and supporting the Government of
India to solve the grave problem,

THE VICE-CHAIRMAN {SHRY
JAGESH DESAI): Now please conclude
in ome minute.

SHRI THANGABAALU: I will con-
clude. Now my last query to the honour-
able Munister. Under the IPKF opcration,
disarming of the LTTE and other groups
has taken place I thank, through this
House, all the other mililiant groups and
people who agreed to the agreement and

‘a1g cooperating for its fullest implementa-

tion.

While concluding I wou'd say that our
Prime Minister has taken great care to
see that the agreement is fully and effec-
tively implemented for which there are
constraints from the other side also. I
should also say in this House that Mr.
Yayewardene, President of Sri Lanka, is
also facing a lot of problems with groups
like the JVP. From his Ministry, the
Agriculture Minister, Mr. Jaisuriya, resig-
ned yesterday in protest against the Accord,
There are constraints while making this
kind of an agreement and implementing it.
The implementation process will certainly
face certain problems, but Tndia has been
constantly trying to persuade the Sri
Lankan President and the Sri ILankan
Presidemt is also trying to implement the
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Sir, noW the Interim Couincil has bee
announced It was due to the LTTE's
Tnisconception that they could not func-
tion; the Tamil Nadu Chief Minister was
Dot able to function. Now I urge upon
the Government of India, through this
dugust House, that with those who are
Supporting the Indo-Sri Lankan accord, a
New Interim Council has to be formed
Immediately so that the Tamil people over
there could rule themselves, before the
€lection, as enuncia‘ed by the agreement.
Sccondly, al) the moderaté Tamil leader-
ship who have been fighting for the Tamil
cause for the last 30 or 40 years should
be given a lead in this so that they will
certainly see that the Accord is implemen-
ted. Also, I do not want that the LTIE
should be campletely out of the picture.
I very much want that they should also
be part and parcel of the agreement. Still
1 appeal through, this House to Mr. Pra-
bhakaran and other friends that they
should disarm themselves, come before
the Government of India and support the
cause. Further, the other moderate
groups who have been fighting for the
cause should also find a place in the Ip-
terim Council This was agreed upon when
our honourable Prime Minister discussed
with them before the agreement, but be-
cause of the insistence of the LTTE at the
last moment, they could not find a place.
The LTTE and Mi. Prabhakaran did not
agree and did not honour the agreement
even when they got everything But now,
those who honour the agreement, those
who are supporting the agreement, should
find a place in the Interim Council.

Secondly, Sir,—I will toke only three
minutes.. .

THE VICE-CHAIRMAN (SHRIL

JAGESH DESAI): No, no.
SHRI THANGABAALU: Only two

minutes.

(SHRE

THE VICE-CHAIRMAN
minutes

JAGESH DESAI): Only one
Please co-operate with me. . .

-
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SHRI THANGABALLU: Sir, as  per
the ugiéemeént, [ must quole one s.atement
of the Communust Pariy of [nwa.

1HE VICE-CHAIRMAN (5HRL JA-
GESH DESAI): Not now please.

SHRI THANGABAALU: Only one
sentence, Way is the LTTE pot co-opera-
ung with India? The s.atement says very
clearly:

“LTTE lmk with CIA alleged.”

I humbly submit, according to the Com-
munist Party sources here, the
visiting Sni Lankan leaders blamed  the
LTIE, especially Mr. Prabhakaran for
his intransigence and efforts to sabolage
the Accord. It was po.nted out tha. the
CIA agents had always been active in
the Sinbalese extremist group, the JVP,
and that their links with the LTTE had
g0t an ominus potent for the future deve-
lopments m Sri Lanka. This, I want to
go on record because 1t is a very important
fatcor in conection with why they are
not agreeing.

Now they are getting arms apainst In-
dia, Even now they are getting arms
from various sources fo fight, tg create
trouble. They have killed many people

r »on the Sri Lankan soil. We want to safe-

guard the Tamils in Sri Lanka, That is
our total declaration. That is the total
commitment to the Tamil people in Sri
Lanka, not only there, but m India also.

My humble submission, lastly, Sir, is
regarding the land question Our  hon.
Prime Mrmsster saig very categorically
about colonisation that after the entry
info Sri Lanka, our Indian Feace Keeping
Forces are not allowing anybody to do
colonisation in the Tamil areas. This is
the truth Our hon Prime Minister has
said it categorically, Even Mr, Valampuri
John said just now that colonisation is
an important factor, Then we cannot tol-
erate. Tt is true T agree with him. I
am also one among other people. But I
tell you, our Government is doing all-
out efforts to stop that. Even Mr.
Jayewardene agreed to that effect.

THE VICE—CHAIRMAN (SHRI JAG-
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SRHI THANUGABAALU; Only one, My
last pont is, Sir, a week back the Sti
Lankan rieswent, Mr. Jayewardene sa.d,
the letter exchanged between the  hoa:
Prime Mimster Rajv Gandhmi and Prst
dent Jayewardene wid find a place 1 the
Agreement too. It is a very good deve-
lopment, It is a very good gesture that
the Sr Lankan President has shown and
is also toeing the hine of India that we
should co-opeiate. This 15 another way of
geiting the Agreement implemented more
effectively. T want to know whether the
Government of India has got any com-
munication to this effect in the SAARC
Conierence or in Delhi, whether  Mr.
Jayewardene has spoken to the leadership
about this also. If that is so, I wish the
Government must take responsible steps
to extend the Accord to that also eariy so
that the Trncomalee area, the Trinco-
malee Port and othoxr arzas will come
under the Accord permanently.

Secondly, Sir, in the Accord, the letter
exchanged between the Prime  Minister
and the President, it is stated that foreign
forces which are living in Sri Lanka ag-
ainst the interest of India, will also be
eliminated from the scene of Sri Lanka.

With these, Sir, the Government of In-
dia, the Government of Tamil Nadu, the
people of India, the people of Tamil
Nadu, the Tamil race oll over the world
are with the Agreement, are with Mr.
Rajiv Gandhi Whatever steps are taken in
this regard are going to solve the prob-
lem of Tamils for ever.

My humble submission lastly, Sir,...

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI) - Your “lastly” will never
come.

- A I -

SHRI THANGABAALU: Only one.
Nothing. Sir, as 1 said, Interim Council
is a very important factor. I urge upon
the Government of India to persuade the
Sri Lankan Government to anounce imm-
ediately the Interim Council with  the
moderate leadership, with the supporrtera
of the Agreement, L RN

THE VICE.CHAIRMAN (SHRI TA-
CRTTAR AT T - o

-z
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SHR] THANGABALLU: That is the
only solution for which again the people
of Tamil Nadu, the people of India are
with the Government, are with the lead-
ership to support, and the Tamil people
of Sri Lanka, even Sinhalese in Sri Lanka
are with the Indian Government to see
that a permanent solution is found by the
Sri Lankan Accord, by the initiative taken
by the hon. Prime Minister. .

Thaok you, Sir, ST

SHRI M. S.
(Karnataka): Mr. Vice-Chairman, Sir,
in England there is a saying based on
political myth: ‘The King is dead, long
Iive the King.” Likewise, the Indo-Sri
Lankan Accord is dead but long live the
Accord I have great respect for my friend
Shri Natwar Singhji. He has performed a
very difficult job indeed which I appre-
eiate, This Accord whether it is great or
small, important or unimportant, has
landed us virtuatly in a mess in Sri Lanka.
The Prime Minister who was full of joy
and exuberance when he signed the Acc-
ord described it as “historic”., He even
eaid “a unique Accord of the 20th cen-
tury”. T am happy about his historic
sense, I do not want to comment on that.
Let him feel inebriated with his own ex-
uberance and mistaken enthusiasm. But I
am here to find out whether this Accord
was ideal, timely and wise. The ethnic
problem of Sri Lanka should be settled
satisfactorily and  should bhe  settled
in a manner taking into consideration the
basic interests of the parties  involved.
After dragging our feet for nearly four
years, the Government of India suddenly
took ; decision to sign the Accord with
the Government of Sri Lanka, the Presi-
dent of Sri Yanka, Jayewardene. While
signing the Accord the minimum condi-
tions necessary for the success of the
Accord should have been there. Sir, on
whose behalf the Government of India
has signed the Accord? The expectation
was that it should be on behalf of the
Government of India as a party and also
en behalf of the Tamils, The Agreement
should have been tripartite and not bilat-
eral in nature. That was given a goby by
Shri Rajiv Gandhi, Why? Why did he
not involve Sri Lankan Tamils in  the
Accord? Their consent, their involven_:ent.

v
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their commitment, their concurrence, their
unequivocal stand was also essential, most
essential for the success of the Accord.
Yes, we have ben given to understand
that they were consulted at every stage
bur consultation is not concurrence, con-
sent. Even there, it is not clear whether
all the groups have committed fully, un-
equivocally, without any prevarication. I
have two documents here, one is the
letter written by V. Prabhakaran to -
Prime Minister on 14th October, 1987.
There is another document by the Polt
tical Committee of LTTE. fn a way, you
are right. LTTE was evasive, was  not
categorical. In a way, LTIE has said, it
will go along with you. Here are tne
wotds of Prabhakaran. What does it say?
“We have serious reservation for the
Accord, yet we pledge to cooperate with
India to implement the Accord in so far
as it is in the interest of Tamils,” That
is what he has written, That is not a total
commitment. There has been a reserva-
tion on the part of Prabhakaran that has
been confirmed by this document. The
Political Committee of LTTE has produ-
ced a document. What do they say, “When
the Government of India forced us to
accept the Accord, we, having the interest
of the Tamil people in mind, naturally
refuse to accept the Accord. We pointed
out drawbacks and loopholes of the
Accord”, and they go on to say, “the
Prime Minister of India gave us many
assurances and because of these assuran-
ces and also becaue we wanted to give
a change for the peace making machinery
of India; we came forward to hand over
the arms to the TPKF, without opposing
the Agreement, even though it had many
shortcomines. We believed in the promises
given by Shri Rajiv Gandhi and we wan-
ted to show him respect”. And they fur-
ther go on to say, “even though the peace
Accord, in totn, was not aareeable to
us, we came forward to cooperate in the -
implementation of the Indo-Sri Lanka

Accord just to respect the request  of

India” By reading these exoperts, what

do you make out” T blame LTTE also in

this regard They have extended coopera-

tion for implementaion of the Accord -
though they had reservations for the --
Accord But 71 also blame the Govern-

ment of India, for not being completely -

P
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sure about the stand of the LTTE in
-regard to the various provisions  com-
. 4amed ip the Accord. It 1s the basic mis-
~take, basic flaw which the Government
of India has committed. This has given
_scope for musunderstanding ang differen-
- 68, When this js the situation, you can-
not throw the blame entirely on  the
LTTE. There is no use 1n saymng that the
_LTTE is one of the groups, It 15 knowa
tnat 1t is a group, But we all understand
the LTTE as a very importan! group am-
ong the Tamil population there, Otherwise
.tbe Government of India would not have
:nsisted on the concurrence of the LTTE
.80 much and Prabhakaran has said this.
Both the Governments of India and Sri
lanka recognised the prominent position
of the LTTE when it was asked to form
the interim Government. In the interim
Government they got the majority at that
tuime. You Therefore, let us not say that
the LTTF is only one among maney
yroups. It is a very important group, per-
haps the most important gioup  among
Tamils.

Coming to the next part, my point 18
that the Government of India should not
have signed the Accord with the Govern-
ment of Sri Lanka or Shri Jayewardene
without the signature of the third party,
the Tamil representatives m Sr Lanka.
They should have desisted from signing.

" “The ideal agreement would have been an

agreement between the Tamils and the
Government of Sri Lanka. There could
have been another agreement betwen us
and the Government of Sri Lanka in
respect of various other things. I do not
subscribe to the theory that the Govern-
ment of India shonld stand aloof from
1his. No. You are involved, the nation is
involved Therefore. this is the basic mis-
take commi**eq bv Shri Raiiv Gandhi in
a hurry. Barlier there was procrastinuation,
delay, in reaching a settlement and thel_-e
-were persons in the Opposition who said
that the Government of India should
intervene militarly. T did not subscribe
to that theorv But now what do you
find as a result of this Accord? We are
interfering military in Sri Lanka to play
a reverse role, What is the reverse role?
Tamils wanted us to protect them. to e0
there to sava them as their saviours, from
“the onslaught, attack of Sri Lankan

[ 12 NOV,
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Government. What are we doing now?
We are carrying on toe dirty work ol
Jayewardene. We advised him, rightly
80, wisely so, "Do not try a mulitary sol
ution.” When Jayewardene said there was
no political solution, there was only the
military option left to hum, we objected
to that. But what is that we are now
doing? We are playmg a very reverse
role, a diabolically reverse role. For the
past four years or so, the Sr1  Lankan
Government was not able to contain the
agitation, the movement of Tamil, ethnic
groups. Now, we have taken that respon-
sibility on us, We are fighting  them.

By this we have perhaps saved

Sri Lanka financially. T1he Def-

ence budget of Sri Lanka has
2.00 p.M. been taken over, the Defence

expenditure of S Lanka,

hag been taken over by the Gov-

ernment of India. We are fighting
their battle against our own kit and Lin.
I am told everyday we are incurring Rs.
3 crores and npearly 25000 people are
there. For the first time in the history
of frez India—I1 would like my friend
to appreciate this pomt -- such a large
army consisting of three divisions or so
is under the command of a foreign Gov-
ernment to fight our own brothers and
sisters there, This iy what has happened,
whether you like it or not. 1 am not dis-
puting the good motive of the Government
of India here. But your good motive and
your hasty action has landed us in such
a mess- we cannot get out of it. As T
said the other day, the Peace Kceping
Force has becnme a war-making machine,
and we are fighting, we are fn & combat
situation; tor pow (ong, wz do not know.
This could have been also avoided. Acc-
epting the accord, I ask, what were the
duties cast on the Government of India
what were the dutizs cast on the govern-
ment of Sri Lanka® Boh the parties
were committed to implementing  the
accord .. -

- .o -
> - P

THE VICE-CHAIRMAN (SHR1 JAG-
FSH DESAD: Mr Gurupadaswamy, [
appreciate what you say, your line of
presentation but the time is verv short.

SHRI M. S. GURUPADASWAMY:
Others have taken snch a Jong time 1
think you will appreciate T do not take
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time unnecessarily and as soon as [ end
my arguments, I will finish: T assure you
that,

There was time to implement the pea-:-
keep.ng objective. My irinds drew the
attention of the House after the accord
was signed, there were interne cing quariels
between Tamul groups, It was nothing un-
natural in such a situalion. When there
was a conflict, an internal conflict, bet-
ween the groups, what was the responst
bility of the Peace Keeping Force there?
They should have intervened,  adwvised
tnem, arbitrated, reconcild their differen-
ces, prevented one from attacking the other.
It was not done. They have said it was
not their responsibility at ail. 1t is also in
my v.ew a part of peace-keeping. They
have failed there, There was provocation
by the Sii Lankan Government, but PKF
did not disarm the Homeguards, they did
pot; they should have done that under the
Accord and they should have created an
atmosphere of peace. They did not do
that. Sri Lankan Government d.d not take
back the Homeguards. On the contrary,
they tried to colonise - it is a fact that
they tried to colonise .- in the eastern
province That gave the provocation. So,
when the climate was not prepared for
the implementaiton of the Accord, natur-
ally difficult'es emerged, The Peace Kecp-
ing Force and our High Commission
failed to take stock of the situation. They
wer: ~nw cencitive, So it created suspicion
in LTTE mind, and fear about their
fture. When once the militancy is des-
troyed - thp only weapon they have js the
mifitancy! Is *he Spirit? If ths” spirit 'is
killed. the militancv is ended and what is
left for them. If the accord is not imple-
mented?” When thev do not see any sign
of implementation, they hove to be care-
ful. Tt was the job of the Peace-Keeping
Porce to create conditions of confidence
for the LTTE, Otherwise, if the LTTE
was not accepted, even with reservation,
th v wonl4 nnt  hava  anrrender>d  the
arms in such circumstances. But they did
syrrender th arms- thv did it in  the
beginning. That process conld not be
cont'nued because of the fear and  the
suspicion on their part. That is the reason.
Tbereforc the present situation is mostly

- ' lirsad
.
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created by the Indian Peace-Keeping
Foice in Sr1 Lanka. It 1s not merely LTTE
had reservations. The TULF 13 a moder-
ate group, But they too had reservations.
But what do they say? They have said.

“The Bills before the Sri  Lankan
Parliament retain the power of Parlia-
ment to amend or repeal the chapter on
Provincial Councils and the list of sub-
jects and to legislate even on subjects
transferred to the Provincial Councils
by a two-thirds majority and the app-
roval of the people in a referendum.
This indeed would be a simple exercise
in Sri Lanka where the majority com-
munity constitutes 75 per cent of the
population.™ 7t TV sY oLl
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Yhey go on to say: Toed

“The Concurrent List has been hea-
vily loaded and the Provincial List
starved.”

S0, even that group has said this, Now,
in the face of these differences, what 15
the 1ole of the Government of India? My
view 1s that the Government of India did
not take stock of th: siuaticn correctly,
properly and realistically, and they have
{failed to do so. In their anxiety to app-
ease Mr. Jayewardene, they went against
the 1nterasts of the Tamils, You expect the
Tamils to have a good opinion about the
Government of India? Do you want them
to have faith and belief in the Govern-
ment of India when they are siding hea-
vily with ths Goveram=nt of s inka?
It looks as if Shri Rajiv Gandhi is more
interested in saving the accord at any
cost. It 18 jast like syrgeon operating on
a pati-nt whe is dead. It is just,like the
case where the operation was successful,
but the oatient died

SHRI V. GOPALSAMY: You ‘1‘13\30
corsectly said it :
SHRI M. 8. GURUPADASWAMY:

Mhe accord could be successfully implc-
mented. But the spirit of the accord is
arleadv kill~d, it ig alreadv deads [ do
not subscribe to the accord. But, having
siened the accord the Prime  Minister
shonld see that proper conditions do ex-
ist there or created there for the imple-
menta'on of the accord, There is nothing

Xe

-
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in the accord to prevnt the Sri Lankan
Goveinment from amending the laws. On
& future date they can change it and they
bave got the powers. The Primz Minister
says. “It is a historic accord; it 1s  the
accord of the century.”, But 1t may prove
to be a dismal document, incourse of
accord, a dismal document, incourse of
time unless we take proper precautions
agamst the loopholes, .he dangerous loop-
holes in the accord. Therefore, Sir, I
blame the Government of India for
having been hasty and unimaginative and
thoroughly ill-advised in respect of the
various provisions of the accord and,
more particularly, in the mater of imple-
mentaion of the accord,

Now, how are we going (o go from
~this? How 0 reach the end?
Our army is there. It is said that army
has to be there as long as is necessary.
What is that ‘necessary’? President Jaye-
wardene has also said that the
army will be there as long as it is essen-
tal to keep peace for him. At what cost?
With what repercussions? The Prime
Minister has been warning us that we
are short-sighted, the Opposition is short-
sighted, we are not wise enough to see
all the dimentions, particularly the sec-
urity interest of India. T know that, We
all know that. The Prime Minister sh-
oould understand. He is a young man.
y There are elders in Parliament. He has
become Prime Minister of  India by
sheer luck. He should first shed his
arrogance, Some of us were  Members
of Parliament when he was not even
born perhaps. He  must understand
where he stands in this political millieu.
When we confronted him the other day
we only wished that he shonlg get out
of this quagmire. We asked him: why
don’t you cease fire and give an opor-
ortunity to the Tamils there to surrender
arms and thus create confidence in them?
There is no confidence among the Ta-
mils in this Government. I want it to
be restored. T want his imace to  be
retrieveq and also the confidence of the
Tamils there restored. T do not mind
his image being retrieved T am afraid
he has not done that What is wrong in
. declaring a cease-fire? What does he
.Jose? On the contrary, there will be a

[ 13 NOV. 1987
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gain to that extent. Many people will
not die. Lives will be saved, Mr. Pra-
bhakaran and the LTTE themselves want
cease-fire, What more testimony do you
want? And the Prime Minister  says:
unless they agree to the accord and sur-
render the arms, he will not stop military
action. That means he has accepted in-
directly that they have not agreed for
the accord; he wants their  agreement.
Why don't you take the opportunity and .
announce cease-fire?

Sir, the brutalities that the army has
committed are not to be described. They
have commatted excesses maybe not with.
a motive. They have destroyed the Uni-
versity, library, scientific + laboratories;
and they have destroyed even a hospi-
tal. Where was the necessity of destroy-
ing these properties” And they have kil
led civilians in large numbers. It was
not necessaiy. Why? What for? (Time
Bel' rings)

Sir, you have cautioned me that 1
am over-stepping my time. I would like
the Government to be realistic in  their
approach and shed their dangerous illu-
sion and give up military means. Presi-
dent Jayewardene could not succeed in
browbeating Tamils by military means.
By military means he could not bring
about peace. In that way peace will be
brought in Sri Lanka only on the dead
bodies of Tamils, He must be very care-
ful, ‘r; garzad

SHRI THINDIVANAM K RAMA-
MURTHY- Mr. Vice-Chairman, Sir, T
am thankful to you for the oportunity
given to me to say a few words on the
Accord and to place on record my grateful
thank: to the Indian Peace Keeping Forco
there in Sri Lanka for the honourable
job they arc doing there. ¥ also place
on record my heart-felt condolences for
the Jawans belonging to the Army who
have lost their lives in the great task
that has been entrusted to them.

As far as the Indo-Sri Lanka Accord
is concerned, T find here a  d'fferent
voice from the voice that was heard in
thic verv House a few months before.
At that time, there was an appeal, there
was a clamour, there was a cry and there
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was a shout for the Governmeni of In-
-dia to interfere in order to save the
Tamls 1 Sn Lanka. There was a call
given by the DMK, AIADMK  and
most of the other politicel parties 10
interfere militarily also. Of course, I
-rememoer simudar days when the Janata
Party was 1mn power and when the same
Tamils ip Sri Lanka  were suffering
worst conditions. It was the Janata Gov-
ernment 1 power and at that  time
Morarji Desai and Vajpayee It said
that they will not mterfere in the aff~
_aurs of S Lanka. It is the internal aff-
air of Sri Lanka. They categorically
Stated it and they refused to give a hel-
ping hand or to shed tears for the suff-
ering Tamuls in Sri Lanka., They were

. in power at that time  Although the
Janata Party might have broken into
so many groups, I am glad that they
are in a position to shed tears and
comment on the action takem by  the

. Rajiv. Gadhi Government to help the
Tamils and to solve their problems in
Sri Lanka. If we are to judge the Ac-
cord, we have to go into the situation
which made it necessary for the Govern-
ment of India to interfere in the affairs
of Sri Lanka and i the affairs of Sri
Lankan Tamils. For that, Sir. I may be
premitted to quote a letter of the TULF,
from its Piesident Shri M.  Sivasitha-
mparam and Secretary, Shri A  Amirtha-
lingum. They have written this letter as
long back as 6th of March, 1987, to
many of the Members of  Parliament.
They have said:

“In support of its policies of State
repression of the Tamil people, the
Sri Lankan Government has inducted
Israeli and Pakistani Military person-

'“nel, and mercenaries from the Uni'ed
Kingdom and the United
States in addition to the purchase of
an assortment of ‘sophistidated milit-
ary hardware, includ'ng  Helicopter.
Gun-ships, Bomber Planes, and Naval

]

- Gun Boats, from various  sources
f-' mainly South Africa,
Tn brief, the Sri Lankan  Govern-

ment is wae'ne a war aeainst the
¥'~Tamil people of the Northern and
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Eastern Provinces. The victims of the
aggression have mainly been the pon-
combatant Tamil civilian population,

While the death toll in the anti-
Tamul racial pogrom of  June/July,
1983, which prompted India’s d:plo-
matic mtervenfion was estimated to be
in the region of three thousand, the
number of non-combatant Tamil civi-
tians killed since the formation of the
Ministry of National ‘Security and
up to now, on the basts of a realistic
assessment, is in the region of eight
to nine thouand.” |, - ;-

N omepae oo

Eight thousand women and ‘children
have been mercilessly massacred m Sit
Lanka, It further says:

“To add to this, meanwhile the eco-
nomic and communication blockade
which has been in force within the
Jaffna peninsula for the past two monlhs
has subjected the civilian population to
immense deprivation and  suffering.
Starvation starks the peninsula. The peo-
ple have already been compelled to skip
at least one meal a day. The fuel em-
bargo has paralysed all transport and
economic activities, Hospitals coopera-
tives, schools and other institutions
have been crippled.” R

Sir, this is the situation under whichgg
the Sri Lankan Tamils were  suffering,
And I would like to impress upon this
House that on the sufferngs of the Taimls
in Sri Lanka. Tamil Nadu and the Govt.
of India stood as one to share their suffer-
ings, to share their feelinos and they
were trying to help them, When a total
bandh has been called for in Tamil
Nadu, it was not only that of the DMK
or the ATADMK or the Congress or any
other party, but it was a total bandh. And
it must go on record that the Government
aleo  participated in the bandh.
They did not ply their planes The
ships did not move out of the harbours.
The trains did not run on that day, Not
once. Sir but several times it happened.
Under such circumstanceg, it was reeul-
arly pleaded by evervome from  Tamil
Nadu that it i3 onlv the Government of
Tndia and Rniiv Gandhi alone who can
save the Tamils and no one else, and that
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he should interfere. A military interven-
non was called for at that ume. And I
must also go on record, Sir, that even
though the LTTE is to be gwven the cre-
dit of their strength, it i1s not the LTTE
alone that represented the Tamils, We
must remember that the TULF had 16
Members 1n the Sri Lankan Parl:tament.
As elected Members of the Sri Lankan
Parliament, as elected Members from the
Tamil area and from among the Tamils,
they were equally responsible to represent
the Tamils in Sri Lanka, And what is it
that has happened, Sir? The LTTE which
has tramed 1tself with arms was fighting
against th Sinhalese | do accept that. But
when the Sri Lankapn Army fought ag-
ainst the Tamuls, when a war was declared
against the Tamils by the Sri Lankan
Army and the Sri Lankan Government,
what was that the LTTE was doing? Sir,
they were fighting against the Sinhalese,
But were they in a position to safeguard
the Tamils there in Sri Lanka®? They could
not, they did not. They weie fighting ag-
ainst the Sinhalese and at the same time
they were fighting against the other groups
who were representing the Tamils, and
they were killing them On the one hand
they were fighting against the Sri Lankan
Army, on the one hand they were fighting
against the Jayewardens’s dictatorial
things, but on the other hand they were
,seeing to it that they alone. the LTTE
alone represent the Tamils and non else
should be there to represent the
Tamils. That was the position of the
LTTE. that was the stand that they took.
In spite of the LTTE, it becomes all the
more important that India is concerned
about the Tamilg as a whole. Not only the
Tamils living in Jaffna, not only the
Tamils living in the eastern province of
Trincomalee, the Government of India is
concerned abou' the other Tamils also
who live in the southern and  northern
parts of Sri Lanka. In fact, population.
wise, they are much more. And T do not
want to go into the details. Sir. today it
has been said as to how the LTTE goes
back on its words 1 do not want to
comment on that But the past history
is something much more bitter. More
than the Sinhalese people. the  Tamils
themselves were the enemirs of the State-
fess Tamils, the Tamils of Indian origin
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in Su Lanka. 1t was how they developed
all this problem, If at all Satfna is sufl-
ering now, it was because of their own
making. Bug at the time of a crisis we
forger things, we want to forget things
to solve the siwation, Only under such
citcumslances, we had to take certain
steps, and those steps were taken with
all sincerity and wih all kindmess. And
we wanted an end to the problem. I want
to remind this House once again tha; we
are not for separation of Sr: Lanka, that
we arc not for separate lamii Eelam in
Sri Lanka. We made it clear. Our Gov-
ernment made it clear. Our Prime M n-
ister made it clear,

Hon Member, Shri  Gurupadaswamy
was talking about reservation What is the
reservation that the LTTE had? The res-
ervation was whether they should have an
independent Jafna, comprising of indepen-
dent Eelam, comprising of the  eastern
and the northern provinces of Sri Lanka
or whether they should live as separate
Tamil State within the federation of Sri
Lanka. That was the thing, that was the
reservation. If at all there was any res-
ervation that LTTE accepts, this was the
only reservation and nothing else,

And the other reservation he expressed
was how far Jayewardene will be has to
be relied upon, how far Jayewardene will
keep up his words or will honour the
agreément? That was the thing.  They
pever doubted the agreement as  such.
They never objected to the agreement as
such, Agreement as such they d'd not
question, Here, once agam, I would like
to tell you, as Jayewardene and his army
are the Sinhalese people, the  Sinhalese
army was Killing the Tamils. So also the
militant groups were killing the Tamils by
their infighting and the LTTE in their
objective to see that all others, other
Tamil leaders belonging to other groups
are eliminated_ they were doing this, no-
body can refute this, This has happened
and our Prime Minister is on record ha-
ving said that the numher of Tamils
killed by Sinbalese is much less than the
number of Tamils killed by armed Tamils.
This is the situation there. In spite of
that when we interfered, the Tamil peo-

ple wanted interference by the Indian
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QGovernm=nt, t0 save the Tamils as a
whole, not to save the LTTEs, or EPRLF
or any other particular ethnic group. We
wanted interference by the Government
of India to save the Tamils as such, to
save the Tamils as a whole, not only the
Tamils living in the eastern and northern
province of Sri Lanka but also io save
the Tamils living in entire Sri Lanka, in
other parts of Sri Lanka.

Short Duration

S.r, much has been said about the
treaty. One clause in the treaty says, after
40 years of Tamil agitation in Sri Lanka
what 1s the position of Tamil language.
The Tamil language was not recogmsed
by the Sri Lankan Government, This
accord sets once for all at rest the lang-
uage problem in Sri Lanka. In the accord
it has been said that the official language
of Sri Lanka shall be Sinhala, Tamil and
Bnglish will also be the official language.
This is for the first time, after the emer-
gence of Independent Sri Lanka that Tamil
language was honoured. Tamil got due
place and 40 years’ of aspiration and
agitaton has come to an end with this
particular accord.

SHRI T. R. BALU: [ am sorry for
interrup ing, I think the hon. Member
does not understand the meaning of will
and shall,

SHRI THINDIVANAM K, RAMA-
MURTHY: Let him also go through the
dictionary and find out what is meant. I
expected that they would speak a kind
word for those who have sacrificed them-
selves for the language. They did  not
mention cven a word Even if they had
found any fault they should have come
out at least now if they were able to
realise it.

Apart from this, there was the other
problem The problem in Sri Lanka has
to be settled not only in the interests of
the Tainils in Sri Lanka, oot only n the
interests which our Prime Minister has
mentioned but also in the interests of
Tamil Nadu for reasons that we were
having the biggest number of refugees.
Not only the Tamil refuesees. but the
LTTE, the EPRLF, the EROS and many
other gronps and their leaders were in

[RAJYA SABHA]
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Tamil Nadu and they started fighting not
only in Sri Lapnka but in Tamil Nadu
also. Having come to Tamil Nadu, havung
taken refuge in Tamul Nadu, the leaders
of all these militant groups started fighting
with each other on the streets. It became
a law and order situation in Taml Nadu
~hich had to be tackled. Nobody  wiil
deny 1t They not only killed each othes
put they started killing people in Tamul
Nadu also. Sri Lankan Tamil leaders with
thewr militant groups having settled n
ramil Nadu, started Kkilling Tamilg n
Tamil Nadu also There are many inci-
dents that we saw in Tamil Nadu. Let us
not foiget how they act when they are
armed, It is not that we supported them.
We cannot forget the bombing at  the
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Meenambakkam airport in 1984; we can- —

not forget the tragedy to the  Ariyaiur
train where many lives were lost. You
cannot forget that these people  were
responsible.. . . -

SHRI T R. BALU, How can he say
that?

SHRI THINDIVANAM K RAMA-
MURTHY: That is on record. This was
the problem that we were facing. In the
¢ircumstances, demand for a negotated
seftlement came vp and we accepted it.
Today, there was an argument saying that
LTIE should have been a party to the
agreement, I wonder how could it be so -
At what stage d'd the LTTE come to the
negotiating table? When negotiations were
going on, LTTE leaders refused to  sit
with the leaders of Tamil population in
Sri Lanka and discuss the matter  with
the representatives of the Sri Lankan and
Indian Governments. In the initial stages
they refused to come to the same table
with TUTF; they refused to come to the
same table with EPRLF That was their
stand and they were taking a dictatorial
stand as if they were alone the represen-
tatives of Tamils and whatever they say
should be accepted and nothing more,
That was their stand, They had to be
broucht down to the table and told
reality,

I know there are people who organised
an aimv. a civilian army to invade Sri
Lanka and free Tamils. They are no-
where now, Iknow of people who are
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e.hnmpioning the case for their own poli-
tical ?nds. But it must be remembered
that' It was this Government; it was
Indiraji; it was Rajiv Gandhi who made
Ja'yewardene come to the table, to sit and
discuss with the people whom he had
sent out, whom he had deprived of their
right of franchise, whom he had
denied the membership of Parliament. He
was made to come and sit equally along
with the people and discuss. That was the

stand taken by the Government of India
and Shri Rajiv Gandhi.

_In spite of all this, when the negotia-
trons 'fam:d, when the talks broke down,
the situation worsened, A war was dec-
ared on the Tamil area and the Tamu,
everyone was crying. We then sent our
ships  loaded with food  supplies.
It was returned.  Immediately, there was
heckling from the ATADMK and others in
Tamil Nadu that Mr. Rajiv Gandhi was
incapable of sending relief ships and that
they have been turned away by a small
country. When the relief supplies were
sent by air, when they were airdiopped,
accompanied by warplanes, T think, the
DMK leader congratulated Mr. Rajiv
Gandhi, But within a few days, as usual,
he started criticising This also happened.
Let us not hide the facts. (Interruptions)
When relief supplies were airdropped,
when our warplanes went in support of
this mission, the Government of Sri Lanka
had to come down. They sought help
from other countries but they could not
get it They had to come down. Then,
negotiations took place once again and
the accord was signed. At that stage, all
grouns were consulted. Tt is an utter lie
to say that thev were not consul'ed
Thev were consulted and they gave their
reactions. On the basis of this. certain
improvem=nts were made, I can say for
the information of the House that when
the Prime Minister returned after signing
the accord and addressed the people of
Tamil Nadu, in the bigeest ever gathering
on the Marina Beach, it was the TULF
fead-~r who carlanded him on the dais and
told him ‘You have given us life’. The
leaders of the other militant eroups went
back to Sri Lanka to sarrender arms and
to help in the implementa‘ion of the other
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provisions of the accord. Mr. Prabhaka-
ran also went back but with a reservation.
What was the reservation? He wanted an
independent Eelam. He said it. Even now
he says it. He wants nothing short of
Eelam. But this is one idea to which we do
not subscribe, to which the other militant
groups do not subscribe, to which the for-
mer Tamil Members of Parliament do not
subscribe. We said ‘we will not be of any
help to you in achieving an independent,
separate, Eelam, If you want, yon can
go there and fight for it'.

SHRI V, GOPALSAMY: Mr. Rama-
murthy, if you can yield for 1 minute. Tt
is not correct to say that the FULF lead-
ers did not agree with he concepr of
Eelam. They fought the clections on the
plank of an independent Eelam and they
won the elections. They never said that
they were opposed to Eelam.

SHRI SHINDIVANAM K. RAMA-
MURTHY: They were abls to 1ealise.
They were able to uaderstand the reality.
They came to the negotiating table and
agreed that their problems can be better
solved within a unified Sri Lanka than
under aa independent Eelam, They knew
that they will suffer under such a set-up.
It is not that all Tamils are one in Jaffna
Mr. Gopalsamy knows better than me, the
caste barriers that are there, the caste op-
pression that is there and how people are
treated as untouchables. We all  know
that. Let us no' go deep into that. Tt is
neither in the interest of the Tamils nor
in the interest of the accord. Whatever
that be, it is a fact that the TULF leaders
realised that there cannot be an indepen-
dent Eelam and that the interests of the
Tamils will be better served by having a
separate State within a sovereign Sri
Lanka. Tt :15‘?&

1 would also like to point out how far
the LTTE honoured the asreement This
alco we should kanow. They agreed on
the accord but he went back. Then hased
on the accord there was the release of pri-
soners. Prisoners of the LTTR cadre were
also releassd. Then the suriender of
arms took place. Then came the setting

un of  adminictrative  sneees . -
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were suggested. My friends are saying
that the eastern part would lave become
4ngry and all that. What prevented Mr.
Prabhakaran from giving th= names from
the eastsrn divtricts, had ha wanted the
man from the eastern part to become the
chief minister or chief of the administra-
live council? He could have aiven names
‘rom Trincomalee area. He did not come
out. What was the purpose of going back
on the accord? What was the purpose of
thwarting the accord and going back to
ams?  Much is said about colonisation.
I sincerely pose a question to my friends
whether it was on the question of coloni-
sation that they went back or it was on the
question of the selection of the chief, ac-
ceptance of the name of Mr. Sivagnanam.
Was that the issue on which they went
back? It is not that they went back on
the issue of colonisation. They left it to
the IPKF. They were sure that it will be
dealt within the best way. So, it is not
on that issue that thay went back and it
is no good putting the words in their
mouith and trying to make a mess of
things. - o :

About the accord, T would quote our
Prime Minister. Cautioning against cormpla-
cency in th: implementation of the agree-
ment, the Prime Minister noted that there
will be many forces which will want to
see that this agreement does not work out.
All those forces whose presences will have
to be removed would not like to see this
agreement come-through. All those who
feel, h= said, that they can benefit from
the viplence and the killings will not want
this acreement to come through. Extrem-
ists on both sides must not be allowed
10 become vawns in the hands of these
torces, they must not be allowed to break
the peace and to provoke retaliation.

This is the far-sighted speech It anti-
cipated tha' some elements will always
work for the failure of th: accord Tt
need not he in Sri Lanka alone, it can be
in Tamil Nadu also. And they are there,
that is how they are doing it.

At every stage we are doubting the
bonafides of Jayewardene. It was all right
till he camz to the table. We also doubt-
ed him, but today it is not so. He has
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agrepd, he bas solemnly affimed on tha'
agreement His Excellency J R. Jayewar-
dene, President of Sri Lanka, has also sent
the following message to the Common-
weilth Heads of Government meeting held
in Vancouver in October, 1987, and J

uote: .
1 e o

“The agreement seeks to safeguard
and promote the multi-ethnic, molti-
linguistic and multi-religious conception
of society. It is the only way our twa
socie'izs can hold together and progress
as National States entities.”

Sir, T also don’t belicve a man till he
comes to the table, sits and discusses it,
but once the discussion has taken place,
he has gone on record and signed an agree-
ment with the Government, wz have to be-
lieve him. But still you say that you are
not prepared to believe him, he is not
sincere, This is Aot correct. He has even
gone to the international forum and said
that this agreement is the best, he would
see tha: this is implemented in the interest
of Sri Lanka. And he has given various
reasons for it. What more can vou de-
mand? What more can the Tamils de-
mand? What more can a natiou demand
from a Head of State for the implemen-
taion of the Accord? Here and there
there will be problems. Implementation
of the Accord will not be without any
problem That is why every where we
havz got a monitoring sec'ion. Apart
from that we have brought them down
to the stage of accepting our Indian Elec-
tion Commission to conduct the elections
in Jaffna and Trincomalee. Whar else do
you need?

Two things more and T will finish.
Much is said about the IPKF. I would
like to tell this House that {he regiment
that is fight'ng there is the Madras Regi-
ment If you allege all kinds of nasty alle-
wa iong that vou have said abaut the army,
if you are soing to stick on to saving that,
then vou are not only darkening the face
of the armv there, but you are darkening
the face of Tamils,

SHRI V. GOPALSAMY: Sir, 1 want to
correct it.
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_THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Why do you want to
correct it?

SHRI V. GOPALSAMY: All regi-
ments are there. You should not give false
report that only Madrasis have gone or
Tamils have gone This is wrong.

SHRI THINDIVANAM K. RAMA-
MURTHY: I know how many wrong
things have been said.

Before concluding, T would like to say
only one thing about magnifying the situ-
ation in Tamil Nadu and about the stand
taken by Mr. Aladi Aruna, the leader of
the Anna-DMK group here. 1 have noth-
ing more to add to what lis leader has
said.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): That has alfeady been
said, Please conclude now. :

SHRI THINDIVANAM K RAMA-
MURTHY: Second thing, I want to
quote a narration from the Week, which
says:

- “Protest at home, especially from the

DMK leaders in Taml Nada, is indee_d
government 1S
doing well in ignoring it Tiist of all,
the protest has had little support from
the ordinary people in the stale.
Second, it should be understood in the
context of provincial politics: havitg
been out of power for morz than a de-
cade, DMK is just taking up any cau§e
that can embarrass the ruling group
Tamil Nadu. Moreover, in an open
' polity like ours, one probably }ms tg
accept these small voices of dissent.

This is a just thing that has heen said
abont the DMK and their stand. We know
their political platform. When a homb
exploded, we know how the DMK cadres
reacted to the LTTE. I know when the
LTTE used to mishehave, how the ADMK
Government did not spare therp. 1 do‘ not
want to go further deep nto 1t_- Th]SDlé
the way LTTE has been hchavmg.

pot make them supporters of Tamils.

[ 12 NOV,
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As far as Accord is concerned, it is 8
welcome  feature: it is a boon for the
Tamils in Sri Lanka, for the Tamils ia

Tamil Nadu and for the Tamils all over
the world
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Lastly, about the cease-fire.. .

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): No gew point now
piease.

SHRI THINDIVANAM K. RAMA-
MURTHY: No new point except this.
I will not go n for anything else. About
thz cease-fire, what do you want?
Ceasefire? Al right. ¥ a cease-fire is
ordaied, are you going to surrender your
arms? What is it that you want to do?
Atre you going to tuke back and hide your
arms <omewhere else? Or, if a ceasefire
will take place, what position will the
Government of Sri Lanka ake? That also
has to be considered, It should not be
considered from that position alone. This
unfortunate position was man made, by
the LTTE. and if you are going to sur-
render, if you are poing ‘o be victims of
it by asking for a ceascfire. then we should
also know the implications of it.

With these words, Sir, I am off. Thank
you.

THE VICE-CHATRMAN

(SHRI
JAGESH DESAI),

Shii Jaswant Singh.

SHRI JASWANT SINGH: Mr. Vice-
Chairman, Sir, please give some indicaiion
of how much time you will give me—
not a commi'ment but just an indication.

THE VICE-CHAIRMAN

(SHRT
JAGESH DESAI): Ten muautes,

SHRI JASWANT SINGH; That is very
generous of you.

SHRI V., GOPALSAMY: He should be
given more time.

THE VICE-CHAIRMAN (SHRY
JAGESH DESAT): I could have definitely
allowed, but what can 1 do? There are
still some seven or eight speakers.
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) SHRI JASWANT SINGH: Sir, as I
histened to my colleague, Mr. Rama-
fnurihy, and his intervention in this very
important discussion. I was struck by a
thought. Reading about the debate as it
had taken place in the olher House and
having sat through most of it here, I am
compelled to remark upon an outstanding
feature of it, which is that most speakers,
jnclusive of the Prime Minister who inter-
vened with a suo motu statement, had con-
centrated ¢ither on a condemnation of the
LTTE or a condemnation of the IPKF.
Indeed, the Prime Minister set the tone
for it: Two-thirds of his statement is con-
" demnation of the LTTE and if, thereafter,
the Treasury Benches engapged themselves
similarly in that exercise and if some of us
in the Opposition condemned the TPKF, ¥
believe that both, really, missed the point.
About the Indian Peace Keeping Force, T
shall come to it subsequently in whatever
T have to submit, through you, to the
honourable Minister., So far as the LTTE
is concerned, just three very short quota-
lions. A

These are quotations of my esteemed
colleague, the honourable Minister of
State—a man of distinction and an astute
meactitioner of the art of diplomacy.
Therefore, it is with some hesitation that
I remind him of what he himself has said
about the LTTE. He said, on the 15th
August:

“We are very conscious of the fact
that the understanding and goodwill of
the LTTE is paramount and fundamen-
tal for the success of the agreement.”

Then, Sir, the honourable Minister said—
he knows very well the date on which he
«\id it—on a subsequent date¢

“I would also like to pay a tribute to
the varions Tamil groups and, in parti-
cular, to the LTTE and its leader, Shri
Prabhakaran, who, despite some major
constraints and reservations, have placed
their trust in India and their faith inv

the future.”

You would permit me, Sir, to be struck by
a sense of irony, that after this ful-
some pralse the honourable Prime Minis-
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ter should have devoted, two-thirds of his
statement to a condemnation of the LTTE,
I am not going to repeat what the Prime
Minister had already said in his statement
bfzc.ause it was just the other day, about
giving everything to LTTE, elc. Rut in
deed, just yesterday, in the evening, the
Prime Minister again set the tone for this
afternoon’s discussion by suggesting that
only two oppose this agreement, We in the
Opposition, and then he said, Pakistan, in
the same breath. Ordinarily, Sir, one
would overlook this as a kind of routine
cut and thrust of debate in Parliament, and
given the kind of exuberant abandon,
which has now become the characteristic
ballmark of our Prime Minister's debating
talent; that his equating the Opposition
with Pakistan was inadvertent. But I
have a serious reservation on that because
what has now become a characteristic of
his style is, a denigration which is school~
boyishly amateurish. Therefore, without
dwelling too long on that fact, the opposi-
tion to this Agreement i8 not merely from
his political opposition in the country or
from Pakistan which he rsays is some
small country which is in a corner some-
where, but it is from the Prime Minister
of Sri Lanka, it is from within the Cabi-
net of Mr. Jayewardene, it i3 from within
the Tamil groups, from this very LTTRB
which had earned the praise of the hon.
Minister of State, it is from the Tamil
groups, it i3 from within the TULF,

Agreements, Sir, in essence, are not
agreements between two individuals. They
are not pieces of paper on which two indi-
vidualg put their signatures. Agreements
are in essence agreements between people.
That is why, I was compeiled the other
day to call it not an Indo-Sri Lankan
Agreement, but only a Roaiiv Gandhi-
Jayewardene agreement.

[ s asaiums -

I would like to submit to the hon.
Minister of State that the cflectiveness of
a policy or otherwise can bs judged by
only one criterion, because there is no
other criteria and that criterion is what
your policy has actnally achieved on the
ground. And that is why I come to view
that this whole debate has shifted its
focus. What is under examination is not
the character of the LTTE. What is under
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<lose scrutiny by this House as our func-
won, is the conduct of the Government of
India’s Sri Lanka policy.

When we scrutinise the Government of
India’s Sri Lanka policy, with due defer-
ence I have 1o submit that we find it m
matters, We are unable tg recognise its
contours. We are unable ty be convinced
by the kind of rhetoric which was used
by the Prime Minister that this is the
“agreement of the century”, that this is
unequalled, unexampled world over. 1
had even then cautioned the Treasury
Benches that what you had done was mere-
ly the Jeast bad option. In a kasket full
of bad options what you have picked up
is a bad apple. Do not, therefore, call
it the “agreement of the century”, Jf we
example the effectiveness of the policy that
the Government has followed, 1 am
afraid, no objective assessment will cate-
gorise it as either an “agreement of the
century” or as a grand success, which is
universally acclaimed, which might be
phrases of diplomatic politeness, or in-
deed as that which has opponents only
here, the other and of the well, or in
Pakis’an, . .

Sir, I would like to share one more
thought with the Minister of State which
is that mistakes in domestic policy, though
tuking a toll, are more easily remediable
than mistakes of foreign policy.

[THE VICE-CHAIRMAMN (SHRI H.
HANUMANTHAPPA) in the Chair.]

With due dehiberateness therefore, I
submit to you, Sir, that never has India
faced as serious a problem so far as its
security interests go, so far as its inteinal
polity goes, as we are facing in the com-
text of the wvouddc. ol tie Goverament of
India’s Sri Lanka policy. I put it to vou,
Sir, that never, since 1962, have we bcen
in as much danger as we are today. And
for bringing the nation to such a pass
there is only one agent and only one
which we can call to account, and that is
the Government of India, -

1 do also submit, Sir, with due consi-
deration that in my view the situation
that has been thrown up in Sri Lanka
aad the Southern part of India is poten-
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tially and as it exists today profoundly
more dangerous to India, to the federal
unity of India than Punjab ever was or is
ever likely to be. If after all this, the
Prime Minister, leave the Prime Mnister

alone, the Government, if the Government
were to come forward to us and say what

we are offering to you is an achicvement

of universal acclaim, I for one am not

convinced. The substance of the Prime

Minister’s asseriion as indeed the homn

Ministe; of State’s assertion here and in

the other House has been that there are

three interests that have been teived. There

are three aims of the Government of

India on its Sri Lanka’s policy. Firstly,

that the Tamil aspirations, and interests

must be fully served. These ar: not the

exact words but the meaning s the same.

Secondly, that peace and unity must pre-

vail in a united Sri Lanka, that the em-

erald island must be the emerald istand.

Thirdly, that India’s security concern must

be subserved. I put it to you that it is

much easier, in the realm of foreign

policy, to establish what needs to be done,

much more difficult, profoundly more diffi-

cult, to convert that which needs to be

done, to convert that which needs to be

done through the agency of how that is

to be done. In the expression of what

needs to be donme in Sri Lanka, as the

Government of India's or as India’'s Sri

Lanka policy, it is the most elementary

of tasks to say that Sri Lanka must be

united, our security interests miust be ser-

ved, Tamil causes must be completely

and for always...(Time Bell rings)

THE VICE-CHAIRMAN (SHRT H.
HANUMANTHAPPA): I am not disput-
ing the speech but I have to run,

SHRI JASWANT SINGH: I  appre-
viate that. 1 must briefly examine these
three propositions and aims of the Gov-
ernment of India on its Sri Lanka policy.
Firstly the Tamil interests. 1 believe
that instead of Tamil aspirations being
served, in fact, Sri Lanka has not only
become the graveyard of the Tamil aspha-
tions, it has also actually and profoundly
disturbingly become the actnal graveyard
of the Tamil citizens. We canmt take

that lightly.
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Sir, 1 would also like to put it-acr'on's
to the hon. Minister of State, who has
witnessed what you have also seen in the
Hous: for the kst two days that we would
be biind not to recognise ths Hew turmoil
into which Fanul Nadu's politics has been
thrown, indeed the entire Tamil politics
has bezn thrown, we would be blind if we
did not recognise that We might dis-
agree, as indeed I disagree with wy hon
colleague, Shit Gopalsamy, [ disagree on
facts, T disagree on emphasis, but I would
be mindless if I did not take into account
the depth of his emotions, what moves
him, I am appalled at the manner in
which the Treasury Benches chose to
barracks a citizen of this country, a com-
panion and compatriot because he was so
emotionally moved Tamils are part and
parcel of us and they are emotional, and
if they are emotional it is all the more
challenging to the Statecraft of India that
we recognise that and in the conduct of
our policy we put that as an added input,
wi hout which no Sri Lanka policy of the
Government of India will ever be success-
ful. Sir, T have many things to submit
here but time stops me.

Secondly, about peace and unity, in Sri
Lanka, a number of speakers have already
spoken about it, I wish to submit to you
a recognisable reality of Sri Lanka as it
exists today. When we say thali we are
there because we want 1o kcep Sri Lanka
united, look at the divisions that Sri Lanka,
that emerald island is throwing up in cur
face. There is the ancient Sinhule Tamil

division. There is now a division between
Tamils and Tamils. There is a division

between Junius Jayewardene and his own
Cabinet There is a division between the

Jayewardene Cabinet and Sirimavo Bhan-
daranaike, How many more divisions do
you want in Sri Lanka? There is a divi-
sion which is potentially the most dan-
gerous and that which is really going to
ghallenege us, the division between JVP
and LTTE. How are we addressing our-
selves to these divisions? How is the
Government of India's policy helping in
bridging these divides?

[RAJYA SABHA ]
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I come finally to the question of India's
security interest and the solemin observa-
tions that have been made abou; the
Indian Peace Keeping Force as also pleas
for ceasefire With your permission, Sir, [
would like 10 read out something. It
will not take more than a minute To do
that would better enable me to say suc-
cinctly what I want to say So far as
IPKF is concerned, for the first time n
our history, we are engaged in combat, on:
a foreign soil, without any onz2n declaration
of hostility This is not a small  point
and pzople from the Treaswny DBenches
said, we are not at war, we are engaged
in an opera'ion With a kind of florid
buffoonery, masquerading as patriotism, it
was put across to us that to talk of the
morale of the Indian Armed Forces is 10
talk as if one was engaging in an anti-nat-
ional act. The morale of the Ind an Armed
Forces is not raised hy what we say here.
emptily, without really mezaning to, in
these, inside these Chambers. Examine
for a moment, what you are asking the
TPKF today? You have not declared war.
The bullet doss not recognise whether
you are only engaged in operation, you
are engaged in counter insurgency opera-
tion, you are engaged in peace keeping
role or you are engaged in battle. The
bullet takes only one toll That
bullet renders a member of the IPKF
either as a casualty or as dead You do
not call him a bat!le casuaity. Because
you do not call him a battle casualty, he
does not get the same benefits from the
State as he would have got. The State of
Rajasthan, which has nlready suffered
the major casualties in this opeilation is
not able to grant thoss cusualties, the
usual FUNGI INNAM which would be
the benefit of the soldiers, sailors and air-
men The Government of India has now
stopped giving casualty figures.
Why have you stopped giving casuality '
figures Because they are profoundly dns-
turbing T will go on: For the first time.' .
and this point bears repetition, our troops
are under the political control of a foreigm
Government. Sir, our (rceps are yet

again engaged in finding a military answer
to gross political errors and this is the
second time in recent past We did it im
Punjab, where after the Indian Army.
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which 15 a national army became a sec-
tarian army when it came to be question-
ed in a part of India, 1t began Lo be reviled
in that part of India, as not a national
army It is the policy of the State. it is
the policy of the Governmen: of India
which has brought Indian Army to this
stat= tha. yet another part of India today
reviles fthe Indian Army. 1 cannot take
this lightly. 1 appeal to the Government
of India not to take it lightlv. The Indian
Armed Forces have not arrived {rom Mars
They are a part of us, a product of the
very soil of this country. Don't place
<trains on the Indian Armed Foices which
they canno' bear. You talk of Lt. Gene-
1al, Dipinder Singh, the Army Comman-
der South. He says that T am fighting
_with one-and-a-half arms tied behind my
back. How can possibly the Government
of India, in all honesty, without any
qualms of conscience say that it has sent
its armed forces to engage in a combat
wherein the Army Commander. South
is forced to say that T am forced to fight
with one-and-a balf arms tied behind
my back It is the most vocal, most
profound condemnation of the conduct of
the Government of India’s Sri Lanka
policy and the kind of stroin that the
Government of India is placing upon the
Indian Armed Forces.

~ Sir, all this is contained a most pro-
found s'atement about the failures of the
Government of India’s Sri Lanka policy.
A word alone about what many people
have suggested: “Cease Fire." Here 1 have
to repeat what I said earlier in the contex!
of Sri Lanka and the mess the Govern-
ment of Indio has brought us into. Tt is a
matter of some indifference to me as to
what the political fortunes of a single in-
dividual become or do not become. But,
cannot be indifferent to the fortunes of
my nation. What the nation today is en-
gaged in, in Sri Lanka, through the agency
of the Indian armed forces is a national
endeavour. Individuals might win or lose,
the Indian army cannot lose because if by
your misconduct, by your absence of
thought or by your lack of fasightedn!:ss
you ever place & strain upon the Indian
army, whether by cease-fire or such ot.her
please, thea you will be guilty qf. a crime
much bigger thap in 1962, which the
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congress ts  already guilty of.-
We are told that Sri

Lanka would have become
many  competing  supar
icgional powers etc. [ put it to the hon.
Munister of S'ate that we have already, by

our actions and inactions, commissions and
omissions, created a

the den of
powers and

Lebanon 1 our
South. Those waters which were free of
security concerns for India s'nce the Im-
perial Portuguese first entered heie, have
now become our security conwerus all ove.
again. 1 am not convinced, Sir, that by
taking this action the process of Lebar
onisation of Sri Lanka has cver beun 1o
tarded have alone stonped T believe. L
hold, Sir, that in fact you hove accele-
rated it, in fact, you have cicated condi-
tions wherein it weuld now become casier
for competing regional powers and super
powers to trouble us, for the limes to
come and for that, like 1962, it shall be
the Congress Government that will be he
held responsible by history. As an Indian
[ concede, T accept that we must pay,
every Government must have the courage
to pay, the price for a policy. But no
one can possibly be asked o pay a price
for a policy that does not exist. Today,
the countiy is having to pay a puice for
an Indo-Sri TLankan policy that does not
exist, for the Indo-Sri Lankar Agreement
which is not an agreement and which has
now turned out to be merely a trick. You
cannot ask the Indian army to die o1 the
sake of trickery. Thank you.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): Mr. Vice-
Chairman, I will be replying to the de-
bates later. I just want to make one ob-
servation. Jaswantji referred to what T
said in the House about the LTTE und
about Mr. Prabhakaran. Yes, I did. And
I am profoundly and deeply sorry that the
attitude of the LTTE and its leadership
had altered so drastically in the last few
weeks and that we have landed in this
situation. " .

SHRI ANAND SHARMA (Hima-
chal Pradesh)- Mr. Vice-Chairman.
Sir, for the last two days this House has
been discussing a matter which, is of great
significance for all of us and a very senst-

-
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itive issue for the nation. There have been
-accusations and aspersions cast on the
I[ndian Peace Keeping Force. And the
very necessity, the need and the justifica-
-tlon ot [ndo-Sri Lankan Agreement has
been called in question. We cannot, while
discussing this issue, ignore the factual
sreality, the history of the ethnic crisis, the
reasons for which India had to come into
the picture. We all know that, the crisis
in Sri Lanka dates back to hundreds ot
years. Between the Sinhalese and the
Tamils there are serioug differences which
.have led to recurding v olence, mutual dis-
trust and suspicion. This crisis, had a«-
sumed acute dimensions in 1983 when
the carnage took place anl large-scale
violence was there. After that, we were
all witness to the sufferings nf the Tamils
in the north and east of Sri Lanka, the
_actions of the Sri Lankan army and later
.on the embargo. At that time we as one
nalion, as one people, expressed our soli-
darity with the suffering people of the
Jaffna peninsula, The Government of
“India and the people of India opposed any
-military  solution and w: repeatedly
pleaded for a peaceful, negotiated settle-
ment. We pleaded, we strived for a solu-
tion within the framework of a united Sri
Lanka. It was at that time. we saw the
sinister presence of various other forces in
Sri Lanka, the presence of those forces
which was, bound to endanger the very
security of India and peace in the region
The Prime Minister in his statement had
referred to this in detail, and many of
my other colleagues to did so, We must
not overlook the long-term interests of
the region, the long-term secutity interests
of the country which are verv vital to us,
while discussing this matter. And if
today, this question is asked how me came
into the picture and why we came into the
picture, it is most absurd, It defies all
fogic. Do I have to remind those friends
who, have questioned it that it was the
Government of Sri Lanka convinced of the
sincerity of India which was always sup-
porting the just cause of Tamils and cal-
led for a solution within the framework
united Sri Lanka, itself requested the
Indian Government to render its good offi-
ces for a lasting solution, all the Tamil
groups two requested us and that is how
we came into the picture? The Agree-
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ment signed between the Piime Minister
of India and the President of So Lanks
is definitely a historic accord; it 1s historic
and unprecedented. What is wrong
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with it 1t we say these words? We have '

shown to the world how regional coope-
ration and peace can be promoted by twe
sover~ign Stales. 1t has bezn internation
ally acclaimed as an act of courage and
bold statesmanship. People everywhere
are saying it. World leaders are ac-
claiming this Accord. When we say so,
should we be ridiculed for political rea-
son,? It pains me a lot. This issue, this
matter, i3 not being viewed by some
friends in a national perspective but from
a regional perspective. There are narrow
considerations motivating the expression
of views, not national considerations, not
national perception, reflected in the
speeches of some of the friends. This is
most unfortunate. When the question of
Indian forces is there we as a nation are
concerned, let us not divide our concerned
between Tamils and non-Tamils. We as
Indians, were always concerned for Tamils,
we shall always be, and thar is what our
Prime Minister, our Government, is trying
to do, to ensure peace and a lasting solu-
[ |

tion. -
- -

Sir, today, there are claims and state-
ments are being read out that the Tamils
in Sri Lanka never accepted this accord,
that the LTTE never accepted this accord.
Yesterday and today this was heard here.
But the truth is that, not only the Tamil
groups accepted it, but also, later on. when
the agreement was signed, they all praised
the accord, All the groups ranging from
the political groups like the TULF to the
militant groups praised it and they all
supported it. Sir, when the news rcached
Jaffna that the agreement had been signed,
there was jubilation and sweets were dis-
tributed. There were cheers for the Peace-
Keeping Force. If that was no! support,
if that was not the support of the people
of Tamil origin in Sri Lanka, thcn what
Should I name the groups, In-
dividual groups, political and militant
groups which had supported it? Even
the LTTE—though I concede that there
may be some reservations—while partici-
pating in the process of implementation of
the accord gave their approval. If tl:&t

was it?
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was not so, why were they negotiating and
discussing the representation in the Pro-
vincial Councils? As late as on 29th
September, the LTTE leadership was dis-
cussing the matter and they were accom-
modatzd in a2 manner which has no para-
Bel. They had given their names for rep-
resentation in the Council. Then they
withdrew the names, they changed the
names and we kept on accommodating
them. As the Prime Minister has said,
the minutes which were signed, after the
meeting, on the 29th September are proof
enough that they were a party to the pro-
cess of implementation.

Sir, the subsequent developments, we all
will say, were unfortunate and we all are
sad. But we cannot accuse the IPKF and

_we cannot accuse the Indian Government
¢ for the present situation. [ need not go
into the details as to how the accord was
being implemented. But thers have defi-
nitcly been some steps irrespective of the
Teservations, One may say, “Well, the
Tamils’ aspirafions were not met”. But
ig it not a fact that our Prime Minister
bas taken a firm assurance from the Sri
Lankan President? Sir, it is for the first
time that in a country which has a unitary
Constitution Provincial Councils are being
constituted It is a path-breaking effort
and a new beginning. It requires patience
and faith to go on with the process of im-
plemntation of the accord peacefully for
the restoration of peace. Sir, it was the
LTTE which went back on iis word. It
was they who, for reasons inexplicable,
started an anti-Indian tirade. We all feel
that the suicide by the LTTE leaders was
most unfortunate and shoild not have
taken place. But the IPKF was not res-
ponsible, Immediately after that what did
we see? There wos wide.spread violence
and there was the possibility of a massive
backlash. There was an anti-IPKF cam-
paign. The IPKF soldiers were gunned
down, sniping and butchering started.
Who started the present violence? The
IPKF had to go in for action to disarm
are group which, had gone back on its
word and which was trying to create an
atmosphere of violence and violating the
agreement. The IPKF had an obligation.
Tt was an agreement signed between two
sovereign nations. Who is guestioning it?
it is the elected Government and the

[ 12 NOV,

1987 3 Discussioy, on Sr

6'
Lanka sttuation 24

Prime Munister of this oountry who. have
the mandate to sign the agreement and
the elected President of Sri Lanka. It is bet-
ween two sovereign nations. [t was tiied
1o be violated. Subsequently, Sir, those
friends who are today talking are forgett-
ing that even before this happened, there
was widespread killing, massacre of mili-
tant Tamil cadres—PLOT, TELO, TULY
and so many other groups. By whom?
By the LTTE. Bu; while discussing this
issue, we have to discuss the behaviour
and attitude of the LTTE, its philosophy,
what it represents, The LTTE kept back
arms to subjugate by violence those groups
which they thought might be a challenge...
(Time bell rings) What we saw after that
there was killing of these people. Those
who criticise IPKF, did they condemn the
LTTE for killing those militant Tami! cad-
res. Why did they remain silent at that
time? Subsequently we also koow that
when the Indian forces went in they were
under strict instructions and they have done
everything possible to prevent civilian
casualties, Even Jaswant Singhji who
was the previous speaker also said that
they are fighting with one-ind-a-half arms
behind their back—maybe, ome arm be-
hind their back. 1t is this army dedi-
cated to discipline which continued itself to
its brief, and it has suffered heavy casual-
ties in the process. This has no paralle!
in the whole world. This is only a dis-
arming process; this is not a battle, Iff
anybody describes it otherwise, he has
done a great injustice to this natioun. Sir,
the Indian army could have used artillery
cover, but they did not. But it is being

accused, I would like to put the record
straight. Yesterday also, there were false
accusations and  unjustified aspersions

against the army there. We are all proud
of its sacrifices and its spirit of discipline.
But, Sir, we are overlooking what the
LTTE was doing. They were using, it
has been said earlier, women and children
as human shields, childrean as human
bombs. If they were using them, it is rep-
rehensible. There {5 no word of con-
demnation for this?

—a~ -~

Sir, refrences were made to newspaper
reports of some western dailies. Who is
behind this game of denigration of the
Indian Peace Keeping Force? Those who
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‘a::’e opposed—maybe because they have
Iost the possibility of a toe-hold in Sri
Lanka. Sir, what 1 feel sad about is
that the Indian soldiers who were cautious
to protect the civilians, who are rendering
al] possible relief and assistance, who are
just fulfilling these obligations cof this
country under this Agrezment, when
they were killed, they were given tyre
treatment. Tyres were put around their
necks and they were burnt alieve.

SHRI V GOPALSAMY: It is totally
false. It was denied by the IPKF Com-
manders themeselves. This is 5 false story
(Interruptions) Mr Minister, you can-
not silence me, You cannot shout me
down.

I

PHE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Please sit down.
Mr Anand Sharma, please conclude now,

SHRI ANAND SHARMA. Thts is
what T said. Let us have a perspective.
When 1 am speaking, I should be given
adequate time (o complete. Please forgive
me for saying so Sir, we are trying to
give an impression as if this is a regional
debate. This is a national issue. I will
repeat, Sir, that 1 feel sad when my
country’s honour is attacked. As an
Indian, I feel sad and ashamed when
Indian troops, in spite of their sacrifices
and thejr discipline. are accused of genn-
cide. [ condemn the statement made by
my colleague yesterday T condemn it in
uneguivocal  terms to put the record
straight, Sir, if there is an action against
one particular group, can we say that
action is against teh Tamils? Does the
LTTE represent Tamils?

SHRI V GOPALSAMY: Now the
Tamil blood is flowing in the streets of
Sri Lanka.

_ SHRI MIR7A IRSHHADBAIG (Guja-
rat): What is it, Sir? He is interrupting all
the time. He has had enough time.

- SHRY ANAND SHARMA : Please bear
with me Let us analyse developments
with an open mind. (Interruptions)

[RAJYA SABHA ]
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U SHRI VITHAHLBHAI MOTIRAM

PATEL (Gujarat) : You go and fight
there.

-

Ttz v

SHRE V. GOPALSAMY: We are cry- -
ing in our hearts. He says that I should

go to Sri Lanka and fight there. Against

whom? Against your Army? 1 should

fight against whom?

THE VICE-CHAIRMAN (SHR! H
HANUMANTHAPPA): Please don't
interrupt. You had your full time. Please
sit down  The interruptions will not be
recorded.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHR' M M JACOB): On a2
point of order, Sir Rule 235, Sub-rule
(ix) »ays: -

“A member shall not obstruct pro-
cecdings, his or interrupt and avoid mak-
ing running commentaries when (peech-
es are being made in the Councii »

Please instruct him not to do so The
other Members also spoke. Mr. Gopal-
samy spoke for ong hour. AW the Mem-
bers were listening to him. Now all the
Members should listen to Mr. Anand
Sharma

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); Yes, Mr. Anand "
Sharma.

SHRI ANAND SHARMA: Mr. Vice-
Chairman, Sir, as I was saying, action ag-
ainst one militant group does not mear
action against a community, And I re-
peat what T have gaid We ag a nation
as Indians and our Government and our-
Prime Minister have always felt pain ard
anquish for the Tami] people of Sri Lanka
Tt was for that that he risked his own
life when he escaped death by a few-
incheq af er signing the agreement Let us
not forget it. Tt was not for himself,
Sir, but for that cause, for those values,
for those principles that he took that
grave risk. Ag a nation we must noe~
forget that  Sir, one group which is to«.s
tally aliensted from all the other Tamitv:
groups, one group whose leadership does .
not believe in the democratic  process.u
what is their political philosophy? I haku
a fascist approach of liquidatihg their owre-
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veople fighting for the very same cause;
iquidating people within their own organi-
iation on slightest suspecion? I will have
ao sympathy for them. That 15 why, I say,
€t us view this, analyse this wrh an opea
mind For me, the TULF or the EPRLF
or all other groups, those who have stood
and stroggled for the Tamil cause from
Jaffna and elsewhere in Sri Lanka, deserve
more respect becauses they support the
Agreement 1n spite of the fact that they
were being denied the reprsentation in the
Administration Councils.

So, the action against one group-—iet it
be made clear—should not be misinter-
preted, We must not become the wvictms
©of a disinformation campaign. We must
keep our cool and try to make an effort,
1o give all possible support for the suc-
cessful implementation of this Agreement
which is not only unprecedented, Sir, but
in future, after ten years or 15 years,
when there will be complete peacc pre-
vailing in the region, posterity will rem-
ember the statesmanship of Rajiv Gandhi
as the Prime Minister of India and of
Mr. Jayewardene as the President of Sri
YLanka.

Sir, T need not go irto the details of
those friends who had said as to what we
have achieved as a nation But T feel
that my nation’s security interests are
safeguarded, and the nation will not be
threatened from its southern coast, there
will not be nuclear naval bases in Trin-
comalee. and we wil] have more strength
to our voice and our demand for having
the Indian Ocean declared as a zone of
peace at a time when the United Nations
js soon to convene a conference on this.

Sir. T disnaree most vehemently with
Mr. Jaswat Singh when he said this
Government’s Sri Lankan policy is in tat-
ters. It is not in tatters Our lme is
clear, our vision is clear We know the
objective which js a national objectuive
And we mwust make an effort to achieve
that.

Befors concluding, Sir T will appeal to
those friends who =are either hecoming
victims »f the camnaien of disinformation
or knowinelv or unknowinclv doine the
same which these vested interest opposed
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to Ima's Jominant regional role are do-
ing. We must not walk into 3 trap. Let’
there be no emotional outbuists over a
campaign carried out by some weslern
papers A reference was made by Mr
Gopalsamy to BBC., It was ITV. [ have
seen that programme. [ read the rcports
about that. Even the reports of that
programme made it clear that they shot
those scenes when there was no action,
when there was no sign of the IPKF. So,
how can our own responsible people while
reading those newspaper repor’'s or watch-
ing such programmes start believing in that
and start accusing an army which has
taken heavy casualties only for saving civi-
lian lives which is doing commendable
relief work today in supplying medicines
and food to the people there? Let us
salute that army, let us appreciate its
role and let us not allow ourselves to be
befooled by the campaign of others, who
do not want peace in this region, who do
not want success of this agreement, Thank
you
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SHRIJ P GOYAL (Uttar Pradesh):
Sir, a number of points have already bzen
dealt with by my friends. 1 want to add
to them some of my points.

r .

T think, 1n the world so far in no coun-
try such a situation has ever arisen that in
the name of keeping peace in another
country, the army of anosher country has
gone there but insetead of maintaining
peace there, it has started fighting with
those very persons for whose protection it
hag gone ther: In m_ opinion, the Indo-
Sri Lanka accord carnot be called a valid
or lawful accord in the sense that the
LTTE leader Prabhakaran ang other lea-
ders, representing the Tamilians in  Sni
Lanka, they were not 3 par'y to it it has
com= in the newspaner that Mr. Prabha-
karan was here in Delhi for three days
in Ashoka Hote! He wag kept almost
like a vrisoner wag not allowed to zo nut
and political leaders were also rot allow-
ed to” meet him So, there is nothing in
the Tndn-Sri T.ankan accord to show that
the leader of the LTTE was a party to
the accord.

What onr Governmert shonld have
done. instead of <endng army there; on
the negotiating table all the Tamil lea-

a
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ders, the Sri Lankan Government offi-
cials or theuwr representatives and our re-
presentatives should have sat together and
come to a solution rather than Mr. Jaye-
wardene and Mr Rajiv Gandhi just sign-
ing the accord and sending our army,
saying we shall keep peace. What do you
mean by keeping peace. You need army
to keep peace, if there is any resistance.
Otherwise, what for the army is needed?
It seems that there wag some secret agree-
ment between the two leaders, Mr. Jayew-
ardene and Mr. Gandhi that if necessary
the army has got to be used against our
own people, the Tamiliang ...

SHRI K. NATWAR SINGH: May T just
correct you? There is mo secret agree-
ment. It is in the agreemsnt itself. Let
mp read out to you the clause which says
that the Sri Lankan Governmen: will invite
Indiap forces when it is necessary.

SHRI J. P. GOYAL: I fully agrec. 1
have read the agreement That is not the
point. My point is that we were <ending
the army for killing whom?

SHRI K. NATWAR SINGH: May I
just read?

SHRI J. P. GOYAL : Please hear
me and then reply.

SHRI K. NATWAR SINGH:. | want
to corrcct you,

SHRI J P. GOYAL: There must bs
some secret agreement. If the Sri Lankan
Gvernment finds it necessary, it can call
Indian army Their army is  already
there that was killing our Tamilians. Why
do you give them the right to call our
army?

SHRI K, NATWAR SINGH: I merely
want to correc; your statement, It is open-
ly mentioneq i the agreement. There is
po secret clause.

SHR] I.P. GOYAL: Secret clause in
the agreement-- I am not saying clause.
What I mean is tha; there was some
secret talk betweep the two leaders, some
understanding. There wag some under-
standing that by hook or crook, we are
going to Tuppress the Tamilians.

— —_— -
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As regards my political party, 1 think
none of the political parties is for a sepa-
rate Eelam. We are not agreeing with any
such demand. We do not suppory the de-
mand for a separate State, We are against
Khalistan, We are against s many things.
How can such g small state like Sri Lankg
be divided imto two countries or three
countries? We are against that; I must
make it clear. But even an accused per-
son, one who is accused of murder, has
a light of hearing; he is also tried. But
bere, you are using the army against Ta-
m!ls, ny agamg Sinhalese, and you are
not giving them the right of hearing: you
are not allowing them t; come to the
eetiating bk, In the Lok Sehha, o
Member saig and 5 has come in ‘Hindu”
dated 6th, that Mr. Piabadkaran has said
that let us have ceasefire for 48 hours and
let us negotiate. Thay also you are not
accepting, You say, no, surrender arms
first, If the LTTR was nothing, why is
there so much fightingo It appearg that
LTTE was the most powerful  Tamil
group and you are mnot negotiating with
them. It means you took the 1esponsibi-
lity of killing the Tamils there for the
purpose of Mr. Jayewardene, There are
30,000 men of our armed forces. There
are 50 casualties a day, Official figures up-
to 25th October are, 788 casualties of the
IPKF, and total casualties are 2266, which g
means 50 casualties g3 day. Whn are dy-
ing? Our people are dying; either our
army people or our Owp Tlamils ae Jdy-
ing theie. Apg it is said that we are
spending Rs, 3 crores everyday. What for?
What are you goine to achieve? There-
fore, whatever mistake has  been com-
mitted by our Government, that can be rec~
tified by having an immediate-—unilater-
al if possible—ceascfire. Bring Mr. Prabha-
karan and others and Sinhala Govern-
ment officials also and also your officials
together, Let us bring them all to the ,
negotiating table either here at Delhi or
Columbo It will give credit to our Gov-
ernment. Otherwise, we are in a difficuls
situation, T got 1 letter from an Indiam '
friend from abroad and he says that we
were accusing Sinhali army that they were
killing our peonle, Now we are killing
them. We have become a lauching stock
in the foreigy countries. The Prime Min-
ister yesterday jn his statemen; said that
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wherever he went, Indo-Sri Lanka agree-
meny was appreciated. Who wii] say it in
your fiace 'that 1y is not correct? There-
fore. Please realise and appreciate the
position, the difficult situation in which
we find ourselves today. Whatever has
been done 15 done. I am nog abusing it or
saying anything as others have said, But
I would request you to tamnk over the
matter, have ap immediate ceasefire and
stop further bloodshed. Let Mr. Prabha-
kXaran whg has offered t, negotiate come.
Why should you not npegotiate with him
by saying that unlegs he surrenders arms,
you will not talk? Even ap accused can
go upto Supreme Court and have the
right of appeal. Therefore, I would re-
quest the Government t, please imme-
diately have ceascfire and then come to
the negotiating table and arrive at a peace-
ful settlement, Yoy withdraw your army
from there gracefully, Otherwise, we are
gomng to be in more trouble.

These are my submissiong and 1 would
again request that there should be an
immediate ceasefire.

SHRI KAPIIL VERMA  (Utia; Pra-
desh): As aiready powned oui, the whole
world has welcomed this agiecment, ex-
cepi, of course, Pakistan. Iy wis not only
1 the nterests of Sri Lanka, because it
seeks to ensurg thewr nduonal inecgiity,
not only it 1S ip tne wnterest of Lamuls be-
causg il seeks 10 glve tnem a pl.ce of
honour and selt-respect and equauty in Sti-
Laaka, it is also 1n suprem: mierest of
India because 1t takes care of our security
environmezat. What was the scenarid belye
the accord was signed. How many loreign
forces, how many forces hosille to us
were active in tha. area. You bave seen
that Israel had posted experts tiom
MOSSAD, tha; notor:ous  Osgamisation
which was responsible tor killing thou-
sands of Arabs. This orgamsalilon was em-
ployed by the Sri Linkap Government to
traip their police and army. We Know
fna; the UK had sent 1lg mercena.ies.
Kim1 Mini or whatever that organisation
ig cilled. China had semt 1ts gunboats.
South Africa had sent its weapons and
some Other mulitary equipment,
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You know, Sir, everybody has ap eye
on ‘lriacomalee port which 15 ideally suit-
ed for a naval base and which 1s supposed
to be one of world's best harbours. Even
today, the super-powers are interested in i,
Imugine, what wil happen 1t one super-
power gets hold ot Trincomalee. The o-her
super-power also will ‘ry to come.-
Shouid we allow Sri Lanka, our neighbour,
to become a cockpit of super-power rival-
ries? This, of course, js not in ouy interest.
The accord seeks ly eliminate this danger.
You know what ;5 happening n the Gulf.
You know what 15 happening  in the
Indian Ocean. Cap we attord to open a
new frony in Une South which has been
quiet al] these years) We have to guaid
a long border in the North and West. There
is tenston with China. In the West, Pakis-
tan has hostle intentions, In such an en-
vironment, we cannot atford 10 open a new
front n the South, Wnen 1 menuog tais,
1 would lLike the hon, Minister to throw
light on one or two things.

1 am told that the uairiendly elements-
which were 1avited by Srr
Lanka areg still 1wn that area. Mr..
Juyewardene 15 on recorg foat he invited
these foices. 1 am told har those people
mvited by hip are sull working tioeie
and they have mot fett $it Lanka. They
should leave immedialely, 1 am sure Gov-
ernment would have ensured that they
leave that place. 1 am sure the ‘non. Min-
1seer will give an assurance in thus regard.
We shouid peisuade the Sri Lankip Gov-
erimeut .0 see tnat they go buckh from:
Si1 Lanka immedia ely, Then, [ am told, -
a lot of colonssation, v Swnhilese, 15 go-
ing on I and around Trincomalee, In tact,
a loL of Tamuls live in that area and it i8 .
an nsurance tor us. The Sinhala colowsa-
tion coupled with the presence of hostile
torces will become a danger to us. 1 hope
tha hon. Miunister will assure us that steps -
have been taken or are being taken to
enswe tha; this  colonisation does not
take pluce and, if 1t his already taken
place, 1t 15 clearea.

Then, there i1s the question of the leas-
ing of ne Trincomalee area. I am told,
secret negotiations were going on beiween
Sri  Lanka and a super power. Of
course, the minister cannot tell us what
took place betweep the Sri Lankan and
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other Governments ip regard to this ques-
tan of leasing. I suggest that we should
get a guirantee from the St Lankap Gov-
crnment thae n future this area will not
be leased ; any outside power. Perhaps,

thy, sorp of am understanding 1s alreidy
there, —f

L | P 3 T

Then there is the question of giving faci-
hues to the Voiwce of America, for
America ty broadcast from there. Some-
tumes they do hostile propaganda against
India. 1 hope Srj Lankap Governmen; wil
ensure that these facilities are no tonger
available to the Voice of America, They
must fold up and go. We want a stiong
Sri Lanka, but we also want a friendly
Sr; Lanka and we hope thay the Sri
Lankan Government will cooperate with
us in fhe same manner in which we are
cooperating with them. Nobody wants
chaos in this backyard. We do not want
power vacuum there gr Super power rival-
ries there. We do not want adventurous,
mercenaries to have a happy playground in
Sri Lanka, i our backyard, because that
affects us also. It is 1n our interest that
peace and tranquility jg maintained there,
that there is stabilily in thy area.

Tae question of IPKF has been debat-
ed a lot. T will poin the whole House in
paying tribute to therr valour. An hon,
Member mentioned about the complaint of
an army officer that with 14 hands tied at
his back he i3 asked to fight, That is be-
cause the instructions given to the TPKF are
that they would not attack the civilians
in any case and the LTTE was always
having 3 wall of childien, women, old
men ag a shield So, our Jawans would
not attack this wall. They were avoiding all
sorts of tactics, aerial bombardment and
$0 many things. In that process, in trying
to avoid it, there have been so many
casualties among the forces They have
done it and we are very grateful. Thay is
why I praise our army. They hive made
supreme sacrifices jp  carrying out our
wishes and the policies of the Govern-
ment.

Abhout Ceasefire, ag has already been

-pointed oat, how ¢n we go in for a unila-
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teral ceasefire, not aganst the Government
of any country but against
a particular group? We can-
not demoralise our army, the army which
we need to fight 1n the north, in the west
ang everywhere, Army ‘'nas certajp rules.
It s not a plaything. We canng; play
with it. Today if some people are saying
thay the IPKF be withdrawn, the question
is, what wil happen if they are with-
drawn? Sri Lankan army carried out
genocide in that area. With very great
difficulty after four years they have gone
to their barracks. Dy we want them to
come back and carry out genocide again?
That will again happen 1f our army comes
back,

Sir, I will not take much
time of the House. I will
only make one or iwo more points.

I do agree that the devolution package is
the key to peace. It j5 unsatisfactory tp a
certap extent Objections have been rais-
ed and even the Governmen: of India has
taken it up with tae Government of Sri
Lanka. I am sure those aberrations, those
shortcomings, those deficiencies will be
remaved from that package so that in
reality the aspirations of Tamul people
are met Even moderateTamils have
pointed out that their aspirations ate not
being met by those proposils. T am sure,
the Government of India will see to it -
that tnese proposals are revised Tamils
already have achieved 4 lot.

THE VICE-CHAIRMAN
HANUMANTHAPPA)
Mr. Verma.

(SHRI H.
- Just a minute

SHRI KAPII, VERMA: What is hap-
pening today is that even Mr, Jayewar-
dene is having 3 log of difficulty in his

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh); Mr, Verma, you
take your seat.

SHR] KAPIL VERMA: Why should
I stop» 1 will take only one minute more.

THE VICE-CHAIRMAN (SHRi H,
HANUMANTHAPPA): Mr Malaviya, if
vou ask him to sit, he will say why he
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should stop. There are three o: fou- more
speakers.

SHRI KAPIL VERMA: 1 will finish in
one minute.

THE  VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA) Just u mnunute
Please sit down, If the House agrees,
we can comblete the discussion today
and the Minister can reply tomorrow.

SHRI A. G, KULKARNI (Maharash-
tra): Yes, thank you.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA). Ysos, you please
continue.

-

SOME HON MEMBERS. Wha'
about drought?

THE VICE-CHAIRMAN {SHRI
H HANUMANTHAPPA)., Drought

situation will be taken up immediatelv
after the discussion.

SHRI SATYA PRAKASH MALA
VIYA. But there is a sta’ement about
the prices for the rabi crops.

Y wefaz ow gEwAd WA
W@, W@r AT g F O[IAM,  q@F
HECECICL I

st g NFTH weEm o dfEe
gz g1 & T 1

SHRI A. G- KULKARNI: S, what
is your directive? Either after this we
take up the drought situation, or, if
you like 1it, ang if thg Minister s
ready, we can complete the discussion
on Sr; Lanka today sp thai from to-

morrow at least we will start our
business.
THE VICE-CHAIRMAN (SHRI H

HANUMANTHAPPA): That is what 1
put before you.
- -

SHRI CHIMANBHAT MEHTA
(Gujarat) Tommorrow is nou-official
day. Ang drought is very jmportant
If Sri Lanka is going to be continued
on Monday, then let there be a whole-

——a TN A v
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day discussion on drought; otherwise
we will not pe doing justice to the
drought situation,

SHRI A. G. KULKARNI: The1 you
complete Sri Lanka discussiop today.

THE VICE-CHAIRMAN (SHRI H
HANUMANTHAPPA): 3hri Kapil
Verma. )

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINI-
STRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): Sir, what
is the decision?

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA). Sri Lanka dis-
cussion will be continuel

SHRI YOGENDRA MAKWANA:
That meang I have to ecome on Mon-
day.

THE VICE-CHAIRMAN (SHRI H.
HANMANTHAPPA): Nc, nog, the
statement will be after the Short Du-
ration Dicussion on Sri l.anka 1t is
there in tht nofice which has  been
circulated. ..

SHRI YOGENDRA
It is about

MAKWANA:
price declaration There
will be no questions. It is a one
minute statement. Tf the Members
agree, I can make it just now.

THE VICE-CHAIRMAN :!SHRI H.
HANUMANTHAPPA): No, there ate
clarifications,

SHRI SATYA PRAKASH MALA.
VIYA: We have to seek clarificalions.

SHRI ' YOGENDRA MAKWANA:
You can ask me clarifications on
drought on Monday when you discuss
this But my statement js about price
declaration.

SHRI BIR BHADRA PRATAP
SINGH (Uttar Pradesh)- That is
much more important, 1t is very im-
portant.
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Let there be
no confusion. As per the potice, the
statement will be taken up immedia-
tely after the Short Duration Discus-
gion is aver. We are still in the midst
of discussion.

SHRI KAPII. VERMA: Today’s
papers carry MGR’s statenient ang the
statement of the Indus'ry Minister
which have cleared all dou»is. We did
wot have any doubts in  our mind,
but some Opposition friends did

have some doubts and certain mis-

givings. Now these have been cleared,
I am very happy. There is no diffe-
rence of opinion at all Fefween MGR
and Rajiv Gandhi’s Government on this
issue.

I will conclude, Sir, by saying that
we—i.e. India~—are a majer paver.
When we say We are a mm2jor power,
we have certain responsibilities glso.
Those responsibilities we have to
carry out whch have been given to us
by our geographical positon We are a
eouhtry of 80 crore people. We have
certain responsibilities and we have to
carry them out. We have to make cer-
tain sacrifices for that also. Su the
Accord that has been signed--the
world has welcomed it T am sure it
will succeeg and whatevey deficiencies
are found, T am sure the Government will
see to it that these are removed
Thank you. !

fe Y 2@ @z N agr9r fF 9w
W qgt BT AT ® T A AT ATART
: fF gw 9@t @9 WO 198 &Y
g fav o FErar A guim ¥ a@
gAT | Y wH OF I AR AT
W R S fFoaEm quN & S
Sy ) g R A A q¥

any

Lanka situation

fodom @@ gom a1 ) Sy A @ fE
fe Fe-FT FO W AT W R |
g F et 5 g7 Faw A ag
SaR THIA F fau s Fw g9
X H 9@ weqr 7 oag & wEEna

g M W A AWM |

aTa g aft sy FEe o @ fE e
ER & | 3y wgy & fr oAy dud
g

L

PR N

 § W QF @E gedr
qrgar § 1V g AW sgwr °oag
[ &Y
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Wt T AR fAw SggwTeRs
uRlew, @A a1 gE fEar § 1 w9
aqf) qgd wag {4t § o

AR (A o0 HTATAWT
agr faaar zrgw faar & S9F IW
gfz AFIRE 1 oa@r IEH AR
fesrd & fag €27 3

s IguAa faw . oag ar A%
g Jfyr Sad & foar gar g ag
fagr vgar & =T giar gaw g |

JqaArsas (=it g FARAFAI) -
FIAT X T(ZW @1 F@ET g |

st Fgaaa faw - wg @ W
FEAT 4 Hg @ a1 fF T oW
AR ¥ Fer fem wtam § fw
gr ufaq AR JEw Ad gw A
AT FW | AR feadr FA E 0
FNZr FT QA Y OAMTAT | ;T T
greqreds feafg & g7 @ &1 gm]
aw & faRw waraa a4 o7 w@r & ?
hET WG ¥ o Oy @ w@r 2
ggr fivay faueft 42 gn &, ag =A%
gEAA q1 G § 1 gAY a1 39 OIS
w1 qudT frar &, dfw wa fafa
gdr gY wr g fF S faar so
w9 g7 @M #gd g f& gleew
@iw wrae w7 foar o, F7A §
f& X gard gt A, TR W
w1 Afgs aw faermr 1 S dwoaRr
gz I f¥g gu F--wwmww &
HiEHY, ITRT F@A B FB AT @A
Al AR wreElr St SR gEl
AN Yo% FC e @ TF g
F Nt AT &2 g IE | gy @
gqdT B F wfa 3 foo S97 Or
At wNad 3 fesmm 1+ ogw @

AT T A W SR
7z % faC @ SSraE g g
wot HHT @t AEr @ fFEw @ @y
T ATE | gATT wW a1 g
F fau aqax wed @ & | zafon
7 fov Fgar § 5 smaaed § a8
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IIE w9 SRR 9@ ¥ mOy F;Y
fagr O Fifs AY A ATy FTAG
g\ IIFW &F gu™ war 2, z@faw
FTEA-F6 & waT g |

¥ W AT AT AT SFT FY
gfdy =@ zfefody w0 A
afrai #1 WRAT § T@g WREE @
& OaY | AIF FA A aTe A w1,
a1 #i9e, #dY wgiRa | 98 Amy
Tafag T @ FL@E fF wgar
g0 g g 1 sfew o Ao«
T A 0t | ag Al wg <@ g
f& afast ¥ gfaa dst v
AFEaT g fFar SR S e i
T qAAT F a5 AW faar Ag
2 fEewm wa & afww &
A1 gwar & 1 =T Tagfeat #Y ag
fammg feamm a1 5 v 3% 3w
F THS AG  FET ARA——AqTIHH
T AE AT AR, e gi-
guar g @ g | W@y @ -
T R o A o @ awd d

g frar @
TR % fau Fer &)
A gwAdr a1 e dad
To Wl Hro FHY wear §

4
15
3
3

¥ [T ¥y qg wa qafaad fw gwra
vaAg & fF o mw s s difsg
Ty F @ F SEFLdA Fawr e
AFT | WY IAQ I F AfSHY
I7Y wfew fF w9 ag @a wr
2 wa fF 3wy mfr w1 e wiea-

I FF GEEAT &1 AOFOr F@T
=g

wgl g% zfega  dwmfdy  #r
g 8, WM AG W, AwT A
faeelt qrzg = @@ @y famr
a0 a7 ohE g T @ ovw ww
agr &t & ? T W F7 faem
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U 70 %, SR QU Fq@mA Ag
fasr % | ag I A gEA A
T oW | WR T g & @
TRl T WY TET QEYHIO F
Afde 1 W} °g A T Qam TE
T ¥ €1 | W AR dm AR
ST TE R AT SR @ guraen fAear
wrfgg oY fF g3 @ ﬁnﬁr% | &7
¥ ooy wefir e wrgar §

264

gaar & FgwT 7 gy A
s FEA fF gl @i 6
uﬁ?m“rm%mm AT
da1 #ifsn fwed agr a9em gaq |
T Wi @R @ w8, gfeda
W gTe WE g ¥, &g ogw &
o 21 afeT guR sma wfa &Y
E EW AT, @@ A mre
AT 8 | .

| qeg NETW WWEHG ;. qEEE
ITATERET WEEg, 99 fFET  AFT
F Q@ 9T WA ST Fr oger g
T g g%, fog awg & wuaar fHar
WAT &, g INET AU W A WMI &f
A F gHETE F g1 SAEy HIAT
qA F AR FEAT AMRE |

AT, Sewr ¥ arg § uR
& o FAEdy &1 A2 FgAT @Y
fr ag quem odt 3 fowewr g 3aw
ﬁa‘ﬁwzfr T g ogwar & 1 9A F
I FAGYT 1986 H FAggdYy W
R NI TEHIRT § I ar-
g FY &7 IPA g, T R T
g

“I suggest a military solution to

\ what T believe is a mwilitary probleny”

'&
\
\.
\
|

affr wed §YET O gaTY g
gy w1 ag wE ¥ & faww @ g
fo «fdar 1 A quear & osaET
wifaqwr 47 ¥ gATaw v =rfEg
ok awHifas qATITH g =Tfew
fom ama 7z ° guaAlar gmr  ar
Iq vy A fow @ & wwg g

B @ A ACAT N g T @
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FIA@ FF 5 faq fgrgea™@ & su
HAT Y FraEAr ¥ AL ST ATET
YT {83, 3 & T479 Geli F1 9 AAA AT
¥ wa 9w aEr g Tifgg  ar,
a% g 9g IT Y W ¥, Ig A4
3 WY @by § 1 AR IR

ta fraq waaaar fear 6 zag
ga wifiw  wgfar &% 1 afEa

29 AT F I AEG q1T HGA &
T AT W FAT qGA!T AGT & |
g A ARAT AT SH AHAM F
Y4 {39 o WAl AR W AR
I 9T S IER wrem fEay SsEd
5-6 AT F1 H IFT HE A8l

& e |

e

I quote from the address by the Prime
Mimster, Shri Rajiv Gandlu at a  pub-
lic meeting 1n Madras, on 2nd August
1987:

“I last spoke to you a little over
two years ago from this some  plat-
form on the 15th Ju:wy, 1983, I nad
then saig that there ¢24'1 he only o
peaceful solution to the problem in
Sri Lanka. We have becen sadd ned
by the man1y innocents why have
been killed, by the bumb blasts, hy

. the aerial bombing. by the artillery
attacks. Lakhs have becp made
homeless. One and a half lakhg have
come &s refugees *p Tumil  Jadu
Now, we have created conditions for
and end to the killings 7or an cnd
to the killings, for &n end t¢ nced
less guffering, for an end to all dis
crimination, This 1g the time to
stop figh ing, to stop violence and to
stop the conflict,

qVOEY, gy v
g 2 16 GIFFATH-AT

UF G

“In the event *hat th~ S:vern-
ment of Sri Lanka requests the
Government of India top afford mili-
tery assistance to inrlement these
pronosals, the Goverirmem of India
will cooperate by giving to the Gov-
ernment of Sri Lanka such  military
assistance as and when requested ™

[ 12 NOV. 1987}
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7Z AAT R 47 IHifae wag
gary fufaedr #1 agm@ar & Wi
JEHT A W@l W sfemm 4w
Fifgr w9 FEr g agi ) wifa
wifgd F o @ g 1 6 sfear-
JFET H AT TR IAT IqF AR
¥ gadl UF NERT HATHT q ST
Yrpere waife fwear sgw g ot
¥ Fo IPW el AEAT § wifE
A TEAr WAl At Wy F fE 49
gH WITHE #1 THSHS FAT A8
g .
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“The Agreement yrovides ihat
the Sri Lanka Governrient may call
upon ‘he Indian Government 1o
render military assislance to ensure
the implementation of the Agree-
ment. Ag Prime Minster informed
the Parhiament on July 31, the Sri
Lanka Government made g formal
reques’ for such gscistance suvn
after the Agreement wie gigned 3n
July 29, In keeping with the com-
mitments under the Agreament,
Indian troops landed in Jaffni un
July 30 for assuming peace keaping
functions ang for helping in the
implementation of the Agreement”

Wy, A friwn ag ¢ fr A
Mz A WA F A ST gma g
™ ¥ fafesw w1 & agr geamEr
g mifi = ¥ mi w feie
wEl A oFm g W g fw
AUl &1 gFAR F  fau qq g
A gAAT A 1 gw o afew
T SAX NC | TN B F faqrd
ff I T | ¥ 2 fx Sy
I g & afwd A oAy
geat &1 @1 £ ok S wify earfua
FH T fa g i ¥ faa
™ g d FE WL R F AR
aigard fagrs #Y oft gar @
@ g 1 R e e avaT
F1 fauy =9 ¥ wurw w5 @ S #@y
HEE HGF FET =10, zag @9+
FT AT W awt g wwam
#F qafaw FT r afe
a9 Hal S A1 faege oF wfeaw
W2 1 BT HOAE gu ¥ Fagd

S
Hé':f
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g fogm vy @ s Adr &4
ag % 9 q¥ {6 9 ARHGHAIO(
T oFw 1w a@ § 9wE ¥
qaFarfeat F  qR X wgEHAT
FZI § SUI O ¥ IWE HIA1 &®F
g faqr § | wged, aE’ geeT
& g =Y faeelt @ geTEETE
qEAE FT ogEEIfag FLG@ gY gUE-

@Y g7 ¥ fF .

There is no question of a ceasefire
between the Indian Peace Keeping
Force and the Liberation Tigers of
Tamil Eelam unless the LTTE sur-
renders armg and abides by the
Indo-Sri Lanka Accord. The Prime
Minister, Rajiv Gandhi said it.

AT, #§ g9 1 #UF Uy
qgY ST WwgAT § 1 AfFw A aw
fqdz7 & fF wg oW 3g &1 W
2, ug WIlqar WETHT WET &7 AW
g 1 fgmm = fgm ¥ @ A
foar &1 @Far &, ©EH I Fl Uy
g9 ¥ ™I QA @l FTLT IHA |
fgar &7 =ifgar ¥ &1 @ W FT aFd
1 AURHT AT FAM FTr efaar
qgrar e g @l v oghr &
qI& 93 AFGES gL 1 TF T
AT F AT Frg FHYA AN
7gqe g& A a?-@%m“rwmwfﬁ
a9 F wwz fwan, oA e
# SEnL W ¥ qwfaw &l
F1 IS FTAN AR SEW FgT
UEIAT @e g1 A9Tfg | 7RIy,
F oY &Y ASTE & §HY HTOENy
Fs o ag feam =@ g
AT Ay ATgET F TET X IAFC
T W F! HER FAAT IRA G |
afes a9 S 7 fear g @@
97 o9 fafeqd €, S HOS FAaEw
g1, HGAT FT AT VIEFT ARGET
I ITR g FT A Ay dfed Sav-
g @ AgE ¥ favg ¥ Fawm
ok wey Jam F fatw F FEeg
s ag aEEA amw wq «fag,
wEEAT A A ot woHfaw 9
1 @& A AR 39 gwEm
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F IgN amw  faa 1 gafae F
ARG F@T G 77 {73g A7 9al

Sgar g fF.. (suaum) .. T=-
o wgrar T F wHT @ A
wFre fear a1 1 aat st 4
gfaga @ a@w@ Fw W OE...
WIAYIR). . .

Ny wfaa aat @ 7 o+ <@

g f& saserar g w@rgd o
o fumE Jomwr @ difam

1 g SEW WEAT . gAN
T g a1 3% gA | W A Aw
SRUNCUIE C IR I U P
g AE gAT a1 FA« AW W OWIW
TN F qE ALIGT AR W
T gl ww w1 @ER faar
7 mu fdeR Fww oawE g fE
U & SgTAHET &1 W HOEl WS
F FTL FEAT ATEY, TIHT FIHT
¥ mufe # o o 9ifgg
A’ 0F T gefauwm ar dw
FTET 1 ot FF SHAFT AGUT FEAT
Ifgy o IWFE A FAF AaT
g ST qAHT qraEg HET
Tifgy, | & ag wwEa g fF TR
IRE @R 3§ a%@ # gfeEsiw
HIMIFN @ /Y AT qE F A
afrer § STET quETHl & qHIAE
AT A THE W@ 8@ &
sff #@f | Gar Fg7 ¥ FW Ag
o f& sEwr w1 fady A
qiffcam #¢ wr & ar fggranE
1 faineft wifemr &T WY ®
gy, § woy wegw ¥ fAeEw
FT AT g fF dEr de-faear-
TN g fErgeam F qmARd
FT A T oAmfgy SR SR HW
I WY F) WY amE AT =fEm )
dFad ST & SFT AWM AT 987
R fager gar 2, 9@ AW &
g weaT 2 1 ogw am oy 3wfga
T g s g ) dfFm W@

fauer v gaar wifseam & @0

g fr ag Fa@ ag =afF
gFar ¢ fo@ owtfa & a ¥
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M AT T G, AAG IMF G AR
az AFFT T ITHT A FA D
fag da= £

SARDAR JAGJIT SINGH AUROCRA
(Punjab): Mr. Vice-Chairman, Sir,
I woulg like tg mention that I main-
tain that conceptually, the Accord
wag desirable and is still desirable
and necessary. The basic considera-
tions which prompted its signing gre
for the good of poth the countries as
well ag its people. But even the
hest of intentions, unless these are put
into practice systematically, with due
consideration, can result in disaster.
I cannot help feeling thal gnce again,
*we have reacheq an Accord without
going into sufficient details to see
how the various hurdles will have to
be crossed. What may go wrong?
Had we taken steps in advance in
case some of the un-expected things
may happen to derail it? Hag we
really foiseen that we may be fight-
ing the LTTE to disarm them?
should stop. 1 wish to confine my talk
primarily to the role of the Army 1p the
present Sr1 Lanka imbroglio. Befare 1
start the discussion, I would like to reite-
rate that I have the highest respect and
affection for the most discplined, gallant
and biave organization, the Indian Army.
An organizaton which is [functioning
wholly professionally. It ig possibly the
best integrated body of men which provid.
es a steelframe for the integrity of the
country, From 1ts inception, the Indian
Army has carried ou; any task allotted
ty it most willingly and with total com-
mitment. Unfortunately, ;; has not always
“been launched into operations witn pro-
per, meticulous and objective  planning
and the correct appreciation of the task
mnvolved, The operation aganst China
,in 1962 was one example, The present
involvement in Sri Lanka appears to be
another. I wonder if it was realised that
we may have to use force to disarm the
Tamil militants. If so, was the extent of
force and effort required to do so proper-
ly appreciated? There is no doubt, again

the Army was caugh; flat-footed to begin

with, Tt, therefore, took time to gather
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momentum and suffered very heavy casu-
alties. Now that 1t has taken up the un-
pleasant task of disciplinmg the people
whom 1t had gone to help,. how long and
lo what extent will 1t be required to go
on? That is 3 question that our Govern-
ment must ask itself. Let us not forget,
whatever the extent of violence and 'nos-
ule activiiies be, our friends eventually
are going ty be the Tamilians in S
Lanka. We should not cause such a divide
that the very mm of the Accord is defeat-
ed. 1 mean the divide between India and
the Tamilians 1n Srj Lanka, Nor should
we subordinate )tg employmen; for g tem-
porary poliical desirability. Further, can
we aftord ty get our defence forces involv-
ed permanently or for a considerably long
time in Sn Lonka? The final solution is
this problem 'nag to be political, Looking
at all these aspecls, it 1s quite apparent
that we are now on the horpg of a dilem?
ma and the Gpvernmeni mus; accept it.
It 15 going to be extremely difficult to
extricate ourselves from the quagmire 1
which we have invoived ourselves. If we
leave the Tamuians totally disarmed, we
shall be leaving them to the mercy of an
unreliable, undependable Sr, Lanka Gov-
ernment and an extremely ‘hostile civil
population. Qpe cannot help criticising
the amateur fashion m which we have
got wnvolved, in this problem. Whereas 1
accept and approve the gemeral concept
of the Accord, we failed miserably to car-
ry the Tamiliap mulitants, who mattered,
with us. For this we are paying and will
‘nave to pay dearly. What is 5 great pity
1s that we have put ourselves 1n an 1m-
possible position, On top of that, we have
again Involved the  defence  services,
generally apnd the Army particularly in a
no-win situation thoughtlessly. I realise
and respect the emotiona] anguish of the
Tamilians of India. I, however, appeal to
them not to blame and demigrate the
Army for the blunders of the Govern-
ment. To kill civilians is most unpleasant

for the Army. - s -

-1

Violence brutalises people. In this type
of opaeration civiliang do get in the way
and get killed. It would be wrong to
consider that our army is wilfully trying
to kill civilians, and this aspect we must
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bear 1n mind, and please bear in mund
that the army belongs to you and in the
army you have near and dear ones. There-
fore, .f you want to blame anybody,
blame the Government’s Bumbling policy
and not the armed forces.

I consider militanly 1t would be wrong
to carry out a stop-and-go type of op:-
tation, Rathar than calling tor a ceasefite,
you considei the future course of action.
Friends of the LTTE should undertake
covert diplomacy to resolve the basis on
which a fresh modus operandi can be
agreed for disarming the LT1E. While
tha operations are n progre s, there is no
bar to negotiations and } hope that the
Indian Army....

SHRI K. NATWAR SINGH. Would
the General repeat the last two sentences?

SARDAR JAGIJIT SINGH AURORA:
Militarily 1t would be wrong to carry out
a stop-and-go type of operation, In other
words, have cease-fire and start opeia-
tions again, Therefore, [ suggest rather
than calling for a ceasefire, you censider
a futute course of action. Fliends of the
LTTE :hould und:rtake covert dipiomacy
to resolve the basis on which a fiesh
modu, operandi can beg worked out for
disarmament. While the operations are
in progiess there should be no bar to
negotiations in this type of operations.
And 1 appeal tothe Government that thay
must encourage this and must carcy them
out, A demand for complete and uncon-
ditional suriender i1s wrong and can only
lead to greater bitterness and more blood-
shed, And last of all, I join Major Jas-
want Singh and Mishrap that the army
which 15 involved in this operation must
get recognition and 1t should get the
benefit as if they had been invoived m
any other operation fighting an enemy.

SHRI CHITTA BASU (West Bengal)
Mr. Vice-Chairman, although the Gov-
ernment has taken a firm position regard-
ing the proposal of ceascfire, 1 would
once again reque t the honourable Minis-
ter whether he considers 1t desirable to
reconsider the decision already taken by
the Government as announced in the
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other House of Puailiament. Now, I read
i a Calcutta newspaper yesterday that
Mathia and some others have writen ‘o
our Prime Muuster suggesting that if a
tzam of reprpesentatives repre_enting all
the political parties in Tami Nadu and
also ot Parliament is sent there, they are
prepapred  to talk and even initiate fur-
ther discussions, [ do not know the
veracity of that newspaper 1eport, The
treport was a report from Colombo pub-
hished in some Calcutta newspaper of ~
yesterday. 1 am mentioning about 1t only
becau e of the fact that it is desiraible on
the part of the Government to imtiate
friesh polical imitiative to attain the poli-
trcal aim. As has bean incorporated in the
agreement, as has already been accepted
by many of us in this House, the main
objectives of the agreemeni are; firstly
cessation of hostilities and return of peace
and normalcy; secondly, political scttie-
ment of the ethnic conflict in Sri Lonka;

and, thirdly, protecting the Sri Lankan
pointy from foreign interference. These
we the major objectives of the agree-

ment for which even with some reserva-
tion we have given our support. 1 think
that now the situation demandg 1 fresnh
mtiative—I turther qualify it—a political
initiative 1o see that the objective of the
agreement is fulfilled and, for that, the
first political initiative is to have a uni-
lateral cease-fire FEither you yoursclf or-
der a ceae-fire or you find out some
mechanism by which a fresh political i~
tiative can be taken,

J

Now, Sii, so far as the objectives of
th: agreement are concerned, I am :un-
strained to say thai none of the objective
has sp far been realised. So far as the
fust objective is concerned, I do aot like
to dilate upon that I only want to men-
tion two things about it. One 1, that
peace has not retwined to Sr1 Lanka,
Fiom our side, the Indian aimy has willy-
mlly been involved in a conflict for a
cause which is not well defined, As a
matter of fact, if you allow me to say
precisely, I will say that our army is en-
gaged m a conflict on a foreign svii for
somebody else’s intere-t. So far as the
second aspect or objective of the agree-
ment is concerned, that is, political settle-
men of the ethnic conflict in Sri Lanka
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that political settlement hag been visuali-
sed by the Government as well as by
many of us when we .ay that there
should be greater autonomy for the con-
stituent units within a united Sri Lanka,
that 1s, devolution of morc powers. It is
known that there has not been any agree-
ment on that issue also. As I understand.
the two Bills introduced in the Sri Lankan
Parhament do not include all the piopo-
sals intt.ated up to December 19 last and
even the TULF, in a public statement,
made it clear—I would just read out onlv
a single sentence by saying this:

“The two Bills, the [3th amendpient
to the Constitution and the Proviucial
Councils Bill presented to the Sri Lan-
kan Parliament do not meet the aspira.
tions of the Tamils nor are they com-
mensurate with the loss of life and
sufferings and privation suffered by the
Tamils.”

The Prime Minister has said in his yester-
day's statement that although the .hopes
and aspirations of the Tamul peopie hove
not been fulfilled by the two Bills inhio
duced m the Sri Lankan Parliament, h:
hope that at a ceitain given point of time
there might be some changes also, In
this respect. 1 would only like to draw
the attention of the House to the ruling or
_.decision given by the Speaker of the Srid
Lankan Parliament only yesterday or the
day before yesterday. Now, Sir, this de-
cision of the Speaker came following the
speech of Mr. Lalit Athulathmulali, And
his contention was that there have been
a number of in tances wheie the Govern-
. ment of the day had decided to acccpi the
determination of the Supreme Court, The
decision of the Speaker of Sri Lanka
makes it clear that the Supreme Court is
the final determimng authotity in the
matter of accepting any amendment re-
gurding devolution Naturally it is for the
Munister to explain how you and the
Prime Minister visnalized a situation when
suitable changes can be brought ubout
even after the passage of the two Bills in
the Sri Lankan Parliament. Thai has been
altogether negated  Yet the  Supreme
Court is the final authority and the In-
ternal Security Minister says that it has
always been the practice in Sri Lanka to

accept what 15 determined by the Fai-
frament. We have got nothing to say,
Therefore. the devolution question is very
mmportant, and I think that is a very im-
poitaat part of fu'filling the political
aspirations of the Tamil people 1 Sri
Lanka,

- -

Now, I conclude. I again urge a fresh
poiitical mave. This task cannot be ful-
fillod merely by the military course,
Military course cannot solve this prob-
blem.

Lastly, 1 do not know whether the
Government 1s awaie of the fact thut the
US attitude towards the Sr1 Lankan ques-
thon has changed. I do not know why?
I frankly admut it. I understand that
Washington-based Heritage  Foundation
presented a spectal paper on tha Sri Lankan
p.oblem to the U.S. Staie Department.
This was presented two months before the
agreement was signed, If they know about
it, I think the Government should -hare
this information with the House, because
that js a special paper prepared for ad-
vising the President of the United States
in deternuning 1ts policy towards  Sri
Lanka-visa-vis India,

Lastly, I have also found that Mr.
Jayewardene has :hifted his ground in
respect of his commitment in respect of
Batticaloa and Trincamalee, 1 have got
certain cuttings with me, but I shall not
quote finm them in deference to your
wish and I shall conclude. The Govern-
ment shoild exercise more altertness and
at the same time again I repeat, proper,
fresh 1niflative in the matter,

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA)- Discus:ion con-
cluded. The Minister will reply tomorrow.
Now, Ststement by Minister.

——

STATEMENT BY MINISTER RE PRO-
CUREMENT/MINIMUM SUPPORT
PRICE FOR RABI CROPS OF 1987-88.

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND CQOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHR! YO-
GENDR.\A MAKWANA): Sir, the Gov-
ernment have fixed the procurement/



